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REVENUE DEPARTMENT
(Disaster Management Cell)

NOTIFICATION

Dated, the 19th February, 2026

No. REV (DMC) (B)-10-2/2021-I1.— The Governor of Himachal Pradesh is pleased to
create three (03) posts of Junior Office Assistant (IT) in the Disaster Management Cell, Department
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of Revenue, H.P. Secretariat, Shimla—2, by abolishing the existing two (02) posts of Data Entry
Operator and one (01) post of Clerk, for strengthening the existing disaster management setup,

with immediate effect, in the public interest.

By order,

(KAMLESH KUMAR PANT),
Additional Chief Secretary (Revenue).

GENERAL ADMINISTRATION DEPARTMENT
NOTIFICATION
Dated, the 19th February, 2026

No. GAD-B(B)1-1/2026.—The Governor, Himachal Pradesh is pleased to extend the tenure
of 1C-84729Y Major Gurtegh Singh Kandhola as ADC to Governor of Himachal Pradesh for a

period of six months w.e.f. 1-05-2026 to 1-11-2026.

By order,

SANJAY GUPTA,
Chief Secretary.

AGRICULTURE DEPARTMENT
NOTIFICATION

Shimla-2, thel8th February, 2026

No. Agr. A(3)5/2013-L.—In exercise of the powers vested in him under Section 64(5) of
the Himachal Pradesh Agricultural and Horticultural and Horticultural Produce Marketing
(Development and Regulation) Act, 2005, the Governor of Himachal Pradesh is pleased to rescind
the previous Notification issued by this department vide No. Agr-A(3)-5/2013-L, dated 14-01-2014.

It shall come into force on the date of publication in the Rajpatra (e-Gazette) of Himachal
Pradesh.

Sd/-
C.PAULRASU,
Secretary (Agriculture).



RIST0H, f@Are Uasl, 21 HRaN], 2026 /02 BT, 1947 11743

H.P. STATE AGRICULTURAL MARKETING BOARD,
VIPNAN BHAWAN, KHALINI, SHIMLA-171 002
Ph. 0177-2621252, 0177-2621347,
E-mail address: hpmarketingboard@yahoo.co.in,
hpmarketingboard@gmail.com, amb-hp@nic.in
Web site address: www.hpsamb.hp.gov.in

NOTIFICATION

Shimla-2, the February, 2026

No. HMB-(LC-Notifications)/2026.—In continuation to this Board’s Notification of even
number dated 30-01-2026 and further approval of the Government of Himachal Pradesh obtained
vide Administrative Department of Agriculture letter No. AGR/BOA/1/2023 dated 9th February,
2026, the following shall be included:—

(1). The existing market yard, Dharamshala is shifted to newly constructed market yard,
Passu, Dharamshala. Therefore, the market yard, Passu, Dharamshala is notified as sub market yard
under sub section (2) of Section 21 of the Himachal Pradesh Agricultural and Horticultural Produce
Marketing (Development and Regulation) Act, 2005.

(2). The existing infrastructure of market yard, Dharamshala shall be utilised for Kisan
Bhawan and other ancillary activities. Therefore, the market yard, Dharamshala is de-notified as
market yard.

(3). The newly constructed Market yard Tissa, Chamba is notified as Sub Market Yard
under aforesaid provisions of the Act, 2005.

In partial modification of above Notification, the following shall be read as modified.—

(a) the word and expression are appearing at some places of the Annexure- “A”, as
“Market yard”, shall be read as “Sub Market Yard”;

(b) the word and expression are appearing at sr. no. 1 of APMC, Kullu and Lahul &
Spiti in Annexure- “A” as “Principal Market yard, Bhunter”, shall be read as
“Principal Market yard”; and

(¢) sub market yard, Pulwahal is appearing twice at Sr. No. 12 and 15 respectively of
APMC of Shimla & Kinnaurin Annexure- “A”, said repetition at Sr. No. 15 shall
stand omitted.

Therefore, the list of principal market yards and sub-market as specified in Annexure- “A”
of the above notification shall stand revised. Accordingly, the revised list of notified agricultural
markets is appended to this Notification as ANNEXURE- “AA”.

Sd/-

(RAKESH KUMAR PRAJAPATI, 1AS)
Managing Director-cum-

Member Secretary.
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Annexure “AA”
APMC Market Yards District Category
1. Bilaspur 1. Bilaspur Bilaspur Principal Market Yard
2. Nambhol Bilaspur Sub-Market Yard
3. Shah-Talai Bilaspur Sub-Market Yard
4. Jukhala Bilaspur Sub-Market Yard
5. Nihal Bilaspur Sub-Market Yard
6. Majari Bilaspur Sub-Market Yard
7. Ghumarwin Bilaspur Sub-Market Yard
2. Chamba 1. Chamba Chamba Principal Market Yard
2. Tissa Chamba Sub-Market Yard
3. Hamirpur 1. Dosarka Hamirpur Principal Market Yard
(Hamirpur)
2. Nadaun Hamirpur ~ Sub-Market Yard
3. Jahu Hamirpur ~ Sub-Market Yard
4. Sujanpur Hamirpur ~ Sub-Market Yard
4. Kangra 1. Kangra Kangra Principal Market Yard
2. Baijnath Kangra Sub-Market Yard
3. Jassur Kangra Sub-Market Yard
4. Nagrota Kangra Sub-Market Yard
Bagwan
5. Jawala Ji Kangra Sub-Market Yard
6. Jaisinghpur Kangra Sub-Market Yard
7. Fatehpur Kangra Sub-Market Yard
8. Jwali Kangra Sub-Market Yard
9. Dharman Kangra Sub-Market Yard
(Chotta Bhangal)
10.  Riyali Kangra Sub-Market Yard
11.  Milwan Kangra Sub-Market Yard
12.  Guler Kangra Sub-Market Yard
13.  Dhaliara Kangra Sub-Market Yard
14. Passu Kangra Sub-Market Yard
(Dharamshala)
5. Kullu and 1. Kullu Kullu Principal Market Yard,
Lahul &
Spiti
2. Chauri Bihal Kullu Sub-Market Yard
3. Bhuntar Kullu Sub-Market Yard
4. Patilikuhal Kullu Sub-Market Yard
5. Bandrol Kullu Sub-Market Yard
6. Banjar Kullu Sub-Market Yard
7. Khegsu Kullu Sub-Market Yard
8. Nirmand Kullu Sub-Market Yard
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9. Shaat Kullu Sub-Market Yard
10. Ani Kullu Sub-Market Yard
6. Mandi 1. Kangni Mandi Principal Market Yard
2. Jogindernagar Mandi Sub-Market Yard
3. Takoli Mandi Sub-Market Yard
4, Dhanotu Mandi Sub-Market Yard
5. Chail Chowk Mandi Sub-Market Yard
6. Jach Mandi Sub-Market Yard
7. Shimla & 1. Dhalli Shimla Principal Market Yard
Kinnaur (Shimla)
2. Koti Shimla Sub-Market Yard
3. Nerwa Shimla Sub-Market Yard
4. Rampur Shimla Sub-Market Yard
5. Theog Shimla Sub-Market Yard
6. Rohru Shimla Sub-Market Yard
7. Bhatta-Kuffer Shimla Sub-Market Yard
8. Kharapather Shimla Sub-Market Yard
9. Parala Shimla Sub-Market Yard
10. Mehandli Shimla Sub-Market Yard
(Rohru)
11. Tutu (Shimla) Shimla Sub-Market Yard
12. Pulwahal Shimla Sub-Market Yard
13. Shilaroo Shimla Sub-Market Yard
14. Plingi Kinnaur Sub-Market Yard
15. Tapri Kinnaur Sub-Market Yard
8. Sirmour 1. Paonta Sahib Sirmaur Principal Market Yard
2. Dadahu Sirmaur Sub-Market Yard
3. Sarahan Sirmaur Sub-Market Yard
4. Bagthan Sirmaur Sub-Market Yard
5. Nahan Sirmaur Sub-Market Yard
6. Sataun Sirmaur Sub-Market Yard
7. Rajgarh Sirmaur Sub-Market Yard
8. Kheri Sirmaur Sub-Market Yard
9. Bhagani Sirmaur Sub-Market Yard
10. Ghanduri Sirmaur Sub-Market Yard
11. Nohradhar Sirmaur Sub-Market Yard
9. Solan 1. Solan Solan Principal Market Yard
2. Dharampur Solan Sub-Market Yard
3. Nalagarh Solan Sub-Market Yard
4. Parwanoo Solan Sub-Market Yard
5. Waknaghat Solan Sub-Market Yard
6. Chakki Ka Mod Solan Sub-Market Yard
7. Banagli Solan Sub-Market Yard
8. Ramshehar Solan Sub-Market Yard
9. Sadhupul Solan Sub-Market Yard
10.  Jagjeet Nagar Solan Sub-Market Yard
11. Kandaghat Solan Sub-Market Yard
12. Arki Solan Sub-Market Yard
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13.  Kunihar Solan Sub-Market Yard
14. Saproon Solan Sub Market Yard
10. Una 1. Una Una Principal Market Yard
2. Santoshgrah Una Sub-Market Yard
3. Bangana Una Sub-Market Yard
4. Takarla Una Sub-Market Yard
5. Rampur (Una) Una Sub-Market Yard
6. Badshali Una Sub-Market Yard

Sd/-
(RAKESH KUMAR PRAJAPATI, 1AS)
Managing Director-cam-Member Secretary.

OFFICE OF THE MUNICIPAL COUNCIL DEHRA, DISTT. KANGRA (H.P.).
MUNICIPAL COUNCIL DEHRA
NOTIFICATION
Dated, the 18th February, 2026
NO. 220/ MCD.—In exercise of the powers conferred under Section 113 read with section
202 of the Himachal Pradesh Municipal Act, 1994, I, Executive Officer, Municipal Council Dehra,
Distt. Kangra Himachal Pradesh hereby notify the following Bye-laws in accordance with

resolution no 455/MCD passed in House Meeting dated 06-08-2025.

"The Dehra Municipal Council (Registration and Control of Pet Dogs) Bye-laws, 2025."

1. Short title and Commencement.—(i) These Bye-laws may be called "The Dehra
Municipal Council (Registration and Control of Pet Dogs) Bye-laws, 2025."

(i1)) These shall come into force from the date of their publication in the official
gazette of Himachal Pradesh.

2. Definitions.— In these Bye-laws, unless the context otherwise requires:—

1. "Act" means the Himachal Pradesh Municipal Council Act, 1994, (Act No. 12 of
1994).

1. “Section” means the section of the Act

iii.  "Family" means the owner, his/her parents, spouse, sons, daughters, brothers and

sisters living in one premises.

iv.  "Owner" means the person who owns a registered/unregistered dog and includes
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a person in whose custody; charge or possession a dog is found.

v. "Pet Dog" means a male or female dog kept by a person within the area of
Municipal Council Dehra and other than stray dogs.

vi.  "Registration Authority" means any officer so appointed by the Executive
Officer, Municipal Council, Dehra.

vii. The words and expressions not defined in these bye-laws shall have the same
meaning as assigned to them in the HP Municipal Council Act, 1994.

3. Procedure for Registration of Dogs:—

On and from the date of publication of these bye-laws, registration of Pet Dog(s)
(hereinafter mentioned as dog) above the age of three months, kept within the jurisdiction of
Municipal Council, Dehra shall be compulsory. The owner of Dog, on or before the first day of
April of every financial year or within seven days of its arrival, register such dog in a Form as
prescribed by the Council, Municipal Council, Dehra (Annexure — A) accompanied by a fee of
Rs. 100 per dog as one time registration fees alongwith two recent photographs of the dog and a
copy of vaccination certificate from a Government Veterinary Practitioner or Veterinary
Practitioner duly registered with Indian Veterinary Council (IVC) or State Veterinary Council
(SVCQ). Further, an amount of Rs. 600 per dog shall be charged as license fees annually. However, a
blind person keeping dog and using solely for his/her guidance shall be exempted from the payment
of registration fee. On registration, the Registration Authority shall issue a metal token to be
attached with the collar to be worn by the dog and in case of loss or destruction of the token; a
duplicate token shall be issued to the owner on submission of an application alongwith a fee of
Rs. 500 per token. The registration once made shall remain valid for full life span of the dog. In
case of death of the dog, the owner of the dog shall immediately inform the Registration Authority.
A family may keep maximum of Two (2) dogs.

4. Any registered dog found straying at large shall be liable to be seized and kept at a
place set for this purpose.

5. Duties and responsibilities of the owners:—

(1) The owner of the pet dog shall be responsible for the controlled breeding,
immunization, neutering and licensing in accordance with the provisions of these
Bye-Laws.

(1) Any dog not wearing metal ticket or registration in accordance with clause 3 of
these Bye-laws may, if found in any public place be removed and will be liable to
be dealt under the orders of the Veterinary Public Health Officer, Municipal
Council, Dehra, if not claimed within 7 days by the owner.

(i11) For the purpose of these Bye-laws any person in possession or in charge of the
dog, during the absence of the real owner within the limits of Municipal Council
Dehra, shall be deemed to be the owner of the dog.

(iv) It shall be mandatory for each owner to carry disposable bags during the time
when the dog is put on Municipal streets, parks and any other prominent place in
M.C. limits.
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6.

(v) The owner of the dog shall not allow the dog to defecate in public places such as
residential areas, green belts, parks, streets, roads, road beams and other common
places etc. In case the dog defecates at the above specified places, the owner shall
arrange to get the excreta of the dog removed from the said place at his own level.
No owner shall allow the dog to defecate near the residences of other persons,
his/her neighbors to his/her/their annoyance.

The owner of the registered dog shall keep the dog under his/her control at all times so

that it does not intimidate, annoy, hurt or bite any person. The Municipal Council shall not be held
responsible for any loss, damage or injury caused by a registered dog to any person or to his/her

property and sole liability to compensate the victim will remain with the owner of the registered

dog.

7.

9.

Guideline for breeders:—

(i) A breeder must be registered with Municipal Council, Dehra. Breeder must
maintain full record of the number of pups born/died from individual bitches. He
shall also maintain proper record of pedigree and vaccination.

(i1) Breeder must maintain record of the person buying the pups. He should ensure
that the buyer has required knowledge for the upkeep of pups.

(i11)) Breeder must pay Rs. 3000/- as one time registration charges in the treasury of the
Municipal Council besides Rs. 1500/- per dog as annual fees every year. This fee
to be paid by the breeding shall be over and above the registration fee / annual
license fee provided in 3 above.

Guideline for Dog Care Centre:—

(1) A dog care centre must be registered with Municipal Council, Dehra. Owner of
dog care centre must maintain full record of the number of dogs. He shall also
maintain proper record of pedigree and vaccination.

(i1)) No dog care centre is allowed inside residential houses and flats or at any other
place where there is resentment of public at large against such facility.

(iii)) owner of dog care centre must pay Rs. 3000/- as one time registration charges in
the treasury of the Municipal Council besides Rs. 6000/- license fee every year.

(iv) Owner of dog care centre must obtain no objection certificate from the House of
M.C. Dehra.

(v) Permission to operate dog care centre shall be subject to approval of Municipal
Council Dehra.

The owner of the registered dog shall ensure proper space, accommodation, food and

medical treatment to the dog and ensure safety of dogs at all times.

10. The Registration Authority or an officer/official authorize by him shall keep the details
of all the seized dogs duly entered in a register with a brief description of the dog, date of seizure,
reasons of seizure and the manner in which it is disposed of alongwith geo-tagged photographs.
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11. The dog after its death shall not be thrown in the open or in the garbage bins of

Municipal Council. Dead dog shall be buried at notified/earmarked places upto a depth of at least 3

ft. in a hygienic manner. The Municipal Council, Dehra may provide a van for the disposal/burial

of dead dogs in the earmarked dog burial grounds on the request so received by it. The owner shall

pay charges for availing the services of the van at the rates prescribed by the House of M.C. Dehra
and so revised from time to time.

12. The Registration Authority or a Veterinarian, Sanitary Supervisor, Sanitary Inspector,
or any other officer of the Municipal Council, Dehra looking after sanitation work authorized by
the Registration Authority, may inspect the premises of the owner of any dog and such owner shall
allow that person to enter and inspect his/her premises at all reasonable times. Such officer/official
shall also be authorized to search the places where dogs are kept without registration and to seize
them.

13. Penalty.—

For any kind of violation non-compliance, penalty shall be imposed as per Schedule-I.

14. Repeal and saving:—

(1) The bye-laws published vide H.P. Govt. Notification No. LSG- B(3)15/82 dated
19-9-1984 are hereby repealed. Not with standing such repeal anything done or
any action taken in exercise of the powers conferred by or under the Bye-laws so
repealed shall be deemed to have been done or taken in exercise of the powers
conferred by or under these Bye-laws which were enforce on the day on which
such thing was done or was taken.

Sd/-
Executive Officer,
Municipal Council Dehra.

Annexure — A

Attach two
passport size
Photographs of

Applicant.

To

The Registration Authority,
Municipal Council Dehra (H.P.)
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Subject.—Application for Registration of Pet Dog.

Sir,
This is to request you that I am keeping a Pet Dog in my house No. Ward No. Dehra. The
particulars of my Pet Dog are as under:—

1. Name of Pet Dog

2. Breed

3. Colour and Identification of Mark
4. Age

5. Immunization Record

6. Name and address of the Veterinary
7. Doctor.

8. Veterinary Council Registration No.
9. Anti Rabies Vaccination done on

10. Signature of the Veterinary Doctor

1. I hereby deposit Rs. /- in cash, with the request to register my pet in Municipal
Council records.

2. I do hereby declare that the above information is correct. In case of any error being
found I shall solely be responsible and suitable action can be initiated by council.

Dated: Signature of the Applicant
Name:
House Address:
Contact No:
E-mail:
FOR OFFICE USE ONLY
Receipt No.
Date:
Badge Number allotted to Pet Dog: Signature of Issuing Officer.

Annexure-B

Undertaking from the owner of the Dog for registration

1. I do not have more than 2 two dogs
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To

10.

12.

The Registration Authority,
Municipal Council Dehra (H.P.)

I shall keep the dog protected by getting it vaccinated against rabies from a Govt.
Veterinary Practitioner or Veterinary Practitioner duly registered with Indian
Veterinary Council (IVC) or State Veterinary Council (SVC).

I will furnish the vaccination certificate on demand during Inspection by Registration
Authority or any officer/official of the Municipal Council duly authorized by the
Registration Authority or within a period of 10 days from such Inspection, failing
which registration of the dog may be cancelled.

I will keep the dog chained/leashed while taking it outside. All ferocious dogs shall be
duly muzzled and a stick shall be carried by the Escort accompanying the dog while
taking it out.

I will ensure that the dog will wear a collar affixed with the metal token issued by the
Registration Authority at all the times.

I will compensate the person if a dog bites or causes/harm to any person or to the
property of any person.

I shall keep the dog under my control all the times, so that it does not intimidate,
annoy, hurt or bite any person. I shall not make Municipal Council responsible for any
loss, damage or Injury caused by a registered dog to any person or to his/her property
and sole liability to compensate the victim will remain with me.

I shall not indulge in breeding of dogs for commercial purposes and trading of dogs
within the area of Municipal Council. In case it is found that dog is being kept for
breeding or trading/commercial purposes by me, the Registration Authority shall
impound my dog/s besides imposing a fine as fixed by the House of Municipal Council
Dehra upon me, in any case which shall not be less than the amount incurred by person
on medical expenses after the incident of dog bite.

I shall not allow the dog to defecate in public places such as residential areas, green
belts, parks, streets, roads, road berms and other common places etc. In case the dog
defecates at the above specified places, I shall arrange to get the excreta of the dog
removed from the said place at my own level. I shall not allow the dog to defecate near
the residences of other persons, neighbors to their annoyance. In case of violation I will
be paid fine as imposed.

I shall ensure proper space, accommodation, food and medical treatment to the dog

I shall allow the registration authority or a Veterinarian, Sanitary Supervisor, Sanitary
Inspector or any other officer of the Municipal Council authorized by the Registration
Authority to inspect the premises of my dog and I shall allow that person to enter and
inspect my premises at all reasonable times.

Signature of the Owner of the Pet Dog.

Annexure — C
Attach two

passport size
Photographs of

Applicant.
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Subject.—Application for Registration as Dog Breeder.

Sir,

This is to request you that I want to register as Dog Breeder in MC, Dehra. The particulars are as
under-—

1. Name of Dog Breeder :

2. Size and Layout of premises alongwith detail of:
surface ,floor, number of physical barriers (Doors or
gates) and Geo tagged Photographs etc.

Detail of staff along with qualification/experience

Detail of Dogs

Immunization record

Capacity of premises

Name and address of the Veterinary Doctor
Veterinary Council Registration No.

Anti Rabies Vaccination done on

0. Signature of the Veterinary Doctor

VRN U A W

11. T hereby deposit Rs /- in cash, with the request to register as Dog Breeder in
Municipal Council records.

12. T hereby undertake to follow all guidelines mentioned in “The Dehra Municipal Council
(Registration and Control of Pet Dogs) Bye-Laws, 2025”.

13. In the event of any dispute during the operation of said centre I shall solely be
responsible.

Dated: Signature of the Applicant
Name:
House Address:
Contact No:

E-mail:

FOR OFFICE USE ONLY
Receipt No.

Date:
Badge Number allotted to Dog Breeder: Signature of Issuing Officer.
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Annexure — D

Attach two
Passport size
Photographs of
Applicant.

To

The Registration Authority,
Municipal Council Dehra (H.P.)

Subject.—Application for Registration of Dog Care Centre.
Sir,

This is to request you that I want to register Dog Care Centre namely at Ward No. The
particulars of Dog Care Centre are as under:—

1. Name of Dog Care Centre:

2. Size and Layout of premises: along with detail of surface, floor, number of physical
barriers (Doors or gates) Geo tagged photographs etc.

3. Detail of staff along with qualification/experience:

4. Capacity of premises:

5. I hereby deposit Rs. /- in cash, with the request to register Dog Care Centre in
Municipal Council records.

6. I hereby undertake to follow all guidelines mentioned in “The Dehra Municipal
Council (Registration and Control of Pet Dogs) Bye-Laws, 2025”.

7. In the event of any dispute during the operation of said centre I shall solely be

responsible
Dated: Signature of the Applicant
Name:
House Address:
Contact No:
FOR OFFICE USE ONLY
Receipt No.
Date:

Badge Number allotted to Dog Care Center: Signature of Issuing Olfficer.



11754 RIGT0H, fEdre Uael, 21 HRa¥l, 2026 /02 BT, 1947
Schedule-1

1\811;. Type of Applicant Obligations Penalties, incf)a:lsl; l(;; I\lfi(;lations/non-

L. Clause No.3 I?{O?ggoie;ggiiif)sgr%ci;: fn?po(iﬁilrzil;ggs
Pet dog(s) Owner Clause No.5 R perI];(;)z‘%gS+ mpoundnect

Clause No.6 Rs.1000-00 Per Dog

Clause No.11 Rs. 500-00 Per Dog

Clause No.12 Rs. 500-00 Per Dog

2. Clause No.6 Rs. 1000-00 Per Dog

Dog Breeders Clause No.7 Rs. 2000-00 Per Dog

Clause No.11 Rs. 2000-00 Per Dog

Clause No.12 Rs. 2000-00 Per Dog

3. Clause No.6 Rs. 1000-00 Per Dog

Dog Care Center Clause No.8 Rs. 1000-00 Per Dog

Clause No.11 Rs. 1000-00 Per Dog

Clause No.12 Rs. 1000-00 Per Dog

Sd/-
Executive Officer,
Municipal Council Dehra.

In the Court of Sub-Divisional Magistrate-cum-Additional Registrar of Marriages, Shri
Naina Devi Ji at Swarghat, District Bilaspur (H.P.)

Shiv Kumar s/o Bhagat Ram, Village Bhater, P.O. Kanfara, Tehsil Shri Naina Devi Ji,
Gram Panchayat Kharkari, Tehsil Shri Naina Devi Ji, District Bilaspur (H.P.).

Versus

1. General Public
2. Pradhan, Gram Panchay Kharkari, Tehsil Shri Naina Devi Ji, District Bilaspur.

Proclamation of marriage as per provision under section 8(4) and 11 of the Registration of
Marriages Act, 1994.
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Whereas the above named applicant has made an application under section 8(4) and 11 of
the registration of Marriages Act, 1996 for registration of his marriage. The applicant Sh. Shiv
Kumar s/o Sh. Bhagt Ram, Village Bhater, P.O. Kanfara, Tehsil Shri Naina Devi Ji, District
Bilaspur, H.P. herein after called as Bridegroom and Smt. Seeya, hereinafter called as Bride have
submitted Joint affidavit stating therein that both have solemnized marriage with each other on 12-
07-2024 as per Hindu rites and customs. But they have not registered the said marriage anywhere in
India till date. The Bride Sia is the daughter of Sanjeev Kumar, Village Kannar, P.O. Kathiana,
Tehsil Barsar, District Hamirpur, H.P and her usual place of residence is Village Bhater, P.O.
Kanfara, Tehsil Shri Naina Devi Ji, District Bilaspur, H.P.

Hence, proclamation is hereby made to the respondents, general public and Gram Panchayat
Kharkari for inviting the objection, if any, if someone has any objection regarding registration of
said marriage, he may appear in this court on or before 29-02-2026 failing which ex-parte
proceeding will be initiated and the order of the registration of marriage will be prepared and
announced.

Given under my hand and the seal of the court on dated 08-02-2026.
Seal. Sd/-

S.D.M.-cum-Additional Registrar of Marriages,
Shri Naina Devi Ji at Swarghat, District Bilaspur (H.P.).
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In the Court of Executive Magistrate-cum-Tehsildar, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :
Salochna Devi
Versus
General Public
Notice to General Public.

Smt. Salochna Devi d/o Sh. Brij Lal, r/o Village & P.O. Baroti, Tehsil Dhatwal at Bijhari,
Distt. Hamirpur (H.P.) has applied in this office for the entry of her date of Birth which has taken
place on 03-02-1967 but due to ignorance the same could not be entered in the record of Gram
Panchayat Bhail. The applicant in support of the facts of the event has submitted the requisite
documents and the same have been perused accordingly.

General public is hereby informed through this notice that if any person having any
objection regarding the entry of date of birth of the applicant which is 03-02-1967, they can file
their objections either in writing or through their counsel with a period of 30 days from the date of
issue of this notice, if no objection is received from any person regarding the date of birth which is
03-02-1967 the same will be registered accordingly.

Issued under my hand and seal of the court on 07-02-2026.

Seal. Sd/-

Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).

In the Court of Executive Magistrate-cum-Tehsildar Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :
Ram Lok
Versus
General Public
Notice to General Public.

Ram Lok s/o Sh. Shankar Dass, r/o Village Barla, P.O. Sohari, Tehsil Dhatwal at Bijhari,
Distt. Hamirpur (H.P.) has applied in this office for the entry of his father's date of death which has
taken place on 09-03-1994, but due to ignorance the same could not be entered in the record of
Gram Panchyat Sohari. The applicant in support of the facts of the event has submitted the requisite
documents and the same have been perused accordingly.
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General public is hereby informed through this notice that if any person having any
objection regarding the entry of date of death of the applicant's father which is 09-03-1994 they can
file their objection either in writing or thorough their counsel with a period of 30 days from the date
of issue of this notice, if no objection is received from any person regarding the date of death which
is 09-03-1994 the same will be registered accordingly.

Issued under my hand and seal of the court on 10-02-2026.

Seal. Sd/-
Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).

In the Court of Executive Magistrate-cum-Tehsildar, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :
Nirmla Devi
Versus
General Public
Notice to General Public.

Smt. Nirmla Devi d/o Sh. Dandu Ram, r/o Village & P.O. Maharal, Tehsil Dhatwal at
Bijhari, Distt. Hamirpur (H.P.) has applied in this office for the entry of her date of birth which
took place on 15-01-1965, but due to ignorance the same could not be entered in the record of
Gram Panchayat Maharal. The applicant in support of the facts of the event has submitted the
requisite documents and the same have been perused accordingly.

General public is hereby informed through this notice that if any person having any
objection regarding the entry of date of birth of the applicant which is 15-01-1965 they can file
their objections either in writing or through their counsel with a period of 30 days from the date of
issue of this notice, if no objection is received from any person regarding the date of birth which is
15-01-1965 the same will be registered accordingly.

Issued under my hand and seal of the court on 07-02-2026.

Seal. Sd/-
Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).
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In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Ms. Rameshwari Devi d/o Sh. Rulia Ram, r/o Village Karha, P.O. Kharwar, Tehsil Bhoranj,
District Hamirpur (H.P.) .. Applicant.

Versus
General Public . .Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9 (3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Ms. Rameshwari Devi d/o Sh. Rulia Ram, r/o Village Karha, P.O. Kharwar,
Tehsil Bhoranj, District Hamirpur (H.P.) has moved an application before the undersigned under
section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death
Registration Rules, 2003 alongwith affidavits and other relevant document for entering Date of
Birth 01-01-1945 could not be registered in record of G.P. Kharwar.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed Date of Birth Ms. Rameshwari Devi d/o Sh.
Rulia Ram of may submit there objections in writing or appear in person in this court on or before
28-02-2026 at 10.00 A.M., failing which no objection will be entertained after expiry of date.

Seal. Sd/-
Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Smt. Sandhya Devi d/o Sh. Kanshi Ram, r/o Village Ladrour, P.O. Ladrour, Tehsil
Bhoranj, District Hamirpur (H.P.) .. Applicant.

Versus
General Public . .Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9 (3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Smt. Sandhya Devi d/o Sh. Kanshi Ram, r/o Village Ladrour, P.O. Ladrour,
Tehsil Bhoranj, District Hamirpur (H.P.) has moved an application before the undersigned under
section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death
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Registration Rules, 2003 alongwith affidavits and other relevant document for entering Date of
Birth 10-06-1955 could not be registered in record of G.P. Jharlog.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed Date of Birth Smt. Sandhya Devi d/o Sh.
Kanshi Ram of may submit their objections in writing or appear in person in this court on or before
10-03-2026 at 10.00 A.M., failing which no objection will be entertained after expiry of date.

Seal. Sd/-
Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate, Sujanpur, Distt. Hamirpur (H. P.)

Vikas Lohia s/o Sh. Satish Kumar, r/o Village Thati, P.O. Kheri, Tehsil Sujanpur, District
Hamirpur (H.P.) . Applicant.
Versus

The General Public .. Respondent.

Application for publication in Rajpatra (State Gazette Notification) regarding the change/correct
the name of applicant as Vikas Lohia instead of Kshitiz Lohia.

Vikas Lohia s/o Sh. Satish Kumar, r/o Village Thati, P.O. Kheri, Tehsil Sujanpur, District
Hamirpur (H.P.) has submitted an application for change his name as per the contents of
application the applicant has submitted that his change name is Vikas Lohia instead of Kshitiz
Lohia. The applicant intends to correct his name in his Aadhar Card. The applicant has submitted
relevant documents in the support of his claim. The applicant is advised to let his name published in
the Gazette of Govt. of H.P.

Therefore, the general public hereby informed through this notice that any person who has
any objections regarding this rectification in the name of applicant then he can file the objection
personally or in writing before this court on or before 28-02-2026. The objection received after
28-02-2026 shall not be entertained.

Issued today on 30-01-2026 under my hand and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.).
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In the Court of Sub-Divisional Magistrate Exercising the Power of Marriage Officer Nadaun,
District Hamirpur (H.P.)

In the matter of:

1. Rajeev Kumar s/o Raj Kumar, r/o Village Dhaula Kuhal, Post Office Jansooh, Tehsil
Nadaun, District Hamirpur (H.P.).

2. Mala d/o Munshi, r/o 05/20 Nyu Frensh Enkalaev, Sultanpuri, North West Delhi.
Versus
General Public
Subject.— Notice for Registration of Marriage Under Special Marriage Act, 1954.
The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have

stated that they have solemnized their marriage on 01-08-2025 at Shiv Shakti Durga Mata Mandir
Dhagoh and they are living as husband and wife since then, hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have any objection regarding this marriage can file the objections personally or in writing before
this office on or before 28-02-2026 at 11.00 A.M., the objection(s) after 28-02-2026 at 11.00 A.M.
will not be entertained by this office and the marriage will be registered as per the law prescribed.

Issued on this 29-01-2026 under my hand and seal of this office.
Seal. Sd/-

Sub-Divisional Magistrate-cam-Marriage Officer,
Nadaun, Distt. Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate Exercising the Power of Marriage Officer Nadaun,
District Hamirpur (H.P.)

In the matter of:

1.  Munish Kumar s/o Dev Raj, r/o Village Jangli, Post Office Sera, Tehsil Nadaun,
District Hamirpur (H.P.).

2. Chandani Kumari d/o Mukhlal Mehto, r/o Ward No. 4 Beladih, Gamhariya Kukurjari
Rohinia Banjaria, Purbi Champaran Bihar.

Versus

General Public

Subject.— Notice for Registration of Marriage Under Special Marriage Act, 1954.
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The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 17-11-2025 at Durga Baba Mandir and they are
living as husband and wife since then, hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have any objection regarding this marriage can file the objections personally or in writing before
this office on or before 10-03-2026 at 11.00 A.M., the objection(s) after 10-03-2026 at 11.00 A.M.
will not be entertained by this office and the marriage will be registered as per the law prescribed.

Issued on this 02-02-2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cam-Marriage Officer,
Nadaun, Distt. Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Abhay s/o Sh. Lekh Raj, r/o Ward No. 11 Dosarka, .P.O. Mohin, Tehsil & District
Hamirpur (H.P.)

2. Smt. Payal d/o Sh. Sunil Kumar, r/o Village Rihala, P.O. Didwin Tikker, Tehsil &
District Hamirpur (H.P.) . .Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Abhay & Smt. Payal have filed an application u/s 15 & 16 of Special Marriage Act,
1954 alongwith affidavits and supporting documents before the Court of undersigned stating
therein that their marriage ceremony has been performed on 14-01-2026 at Santoshi Mata Mandir
Ladraur, Tehsil & District Hamirpur (H.P.) according to Hindu rites and customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 11-03-2026. In case no objection is received by 11-03-2026 it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 11-02-2026.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Hamirpur (H.P.).
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In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Munshi Ram s/o Sh. Shali Ram, r/o Village Bakniar, P.O. Bhater, Tehsil Bamson
at Tauni Devi, District Hamirpur (H.P.)

2. Smt. Neelam Rani w/o Lt. Sh. Arjun Kumar s/o Sh. Fandi Ram, r/o Ward No. 7 ( Near
Sainik School Hostel Sujanpur) District Hamirpur H.P. Presently w/o Sh. Munshi Ram s/o
Sh. Sahil Ram, r/o Village Bakniar, P.O. Bhater, Tehsil Bamon at Tauni Devi, District Hamirpur
H.P. . .Applicants.

Versus

General Public

Subject.— Notice for Registration of Marriage.

Sh. Munshi Ram & Smt. Neelam Rani have filed an application u/s 15 & 16 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents before the Court of undersigned
stating therein that their marriage ceremony has been performed on 30-08-2024 at Sharda Mata
Mandir at Bhater, Tehsil Tauni Devi, District Hamirpur (H.P.) according to Hindu rites and
customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 17-03-2026. In case no objection is received by 17-03-2026 it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 12-02-2026.
Seal. Sd/-

Marriage Officer-cam-SDM,
Sub-Division Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Abhishek Patial s/o Sh. Kuldeep Singh, r/o Village Bumana, P.O. Tal, Tehsil &
District Hamirpur (H.P.)

2. Smt. Anita Kumari d/o Sh. Mahender Singh, r/o V.P.O. Dharwas, Tehsil Pangi,
District Chamba (H.P.).

Versus
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General Public

Subject.— Notice for Registration of Marriage.

Sh. Abhishek Patial & Smt. Anita Kumari have filed an application u/s 15 & 16 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents before the Court of undersigned
stating therein that their marriage ceremony has been performed on 13-04-2025 at Katoch Banket
Palace Tikker, Hamirpur, Tehsil & District Hamirpur H.P. according to Hindu rites and customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 18-03-2026. In case no objection is received by 18-03-2026 it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 11-02-2026.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate Exercising the Power of Marriage Officer Nadaun,
District Hamirpur (H.P.)

In the matter of:

1. Amit s/o Kewal Krishan, r/o Village Amlehar, Post Office Manjhiar, Tehsil Nadaun,
District Hamirpur (H.P.).

2. Lalita Devi d/o Shri Lalji, r/o Village & P.O. Sonehra, District Gadwa Jharkhand.
Versus

General Public

Subject.— Notice for Registration of Marriage Under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 24-02-2025 at Shiv Mahadev Mandir Purtyala
and they are living as husband and wife since then, hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have any objection regarding this marriage can file the objections personally or in writing before
this office on or before 13-03-2026 at 11.00 A.M., the objection(s) after 13-03-2026 at 11.00 A.M.
will not be entertained by this office and the marriage will be registered as per the law prescribed.
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Issued on this 02-02-2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cum-Marriage Officer,
Nadaun, Distt. Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate Exercising the Power of Marriage Officer Nadaun,
District Hamirpur (H.P.)

In the matter of:

1.  Vinay Kumar s/o Pawan Kumar, r/o Village Kushiar, Post Office Dhaneta, Tehsil
Nadaun, District Hamirpur (H.P.).

2. Gayatri Kumari d/o Rajesh Mahto, r/o Bazar Road Senha, V.T.C. Senha, District
Lohardaga, Jharkhand-835 302.

Versus
General Public
Subject.— Notice for Registration of Marriage Under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 31-10-2025 at Budhana Kangoo and they are
living as husband and wife since then, hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have any objection regarding this marriage can file the objections personally or in writing before
this office on or before 15-03-2026 at 11.00 A.M., the objection(s) after 15-03-2026 at 11.00 A.M.
will not be entertained by this office and the marriage will be registered as per the law prescribed.

Issued on this 02-02-2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cum-Marriage Officer,
Nadaun, Distt. Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate Exercising the Power of Marriage Officer Nadaun,
District Hamirpur (H.P.)

In the matter of:

1. Aryan Thakur s/o Sudesh Kumar, r/o Village Sai, Post Office Batran, Tehsil Nadaun,
District Hamirpur (H.P.).
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2. Shivani Rana d/o Anup Kumar, r/o Village Panjiara, P.O. Adhwani, Tehsil
Jawalamukhi, District Kangra (H.P.).

Versus
General Public
Subject.— Notice for Registration of Marriage Under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 27-01-2026 at Jai Mata Baglamukhi Sankat
Mochan Mandir Budhana Kangoo and they are living as husband and wife since then, hence their
marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have any objection regarding this marriage can file the objections personally or in writing before
this office on or before 22-03-2026 at 11.00 A.M., the objection(s) after 22-03-2026 at 11.00 A.M.
will not be entertained by this office and the marriage will be registered as per the law prescribed.

Issued on this 02-02-2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cum-Marriage Officer,
Nadaun, Distt. Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate Exercising the Power of Marriage Officer Nadaun,
District Hamirpur (H.P.)

In the matter of:

1. Vikas Sharma s/o Desh Raj, r/o Village Fangsana, Post Office Gahli, Tehsil Galore,
District Hamirpur (H.P.).

2. Jyoti d/o Bhagwaan Dass, r/o Village & P.O. Chandausi, Tehsil & District Sambhal
(U.P.).

Versus
General Public
Subject.— Notice for Registration of Marriage Under Special Marriage Act, 1954.
The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 21-10-2025 at Jyoli Devi Mandir at Barsar

District Hamirpur and they are living as husband and wife since then, hence their marriage may be
registered.
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Therefore, the general public is hereby informed through this notice that if any person who
have any objection regarding this marriage can file the objections personally or in writing before
this office on or before 30-03-2026 at 11.00 A.M., the objection(s) after 30-03-2026 at 11.00 A.M.
will not be entertained by this office and the marriage will be registered as per the law prescribed.

Issued on this 29-01-2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cam-Marriage Officer,
Nadaun, Distt. Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer Nadaun,
District Hamirpur (H.P.)

In the matter of :

1. Tarun Sharma s/o Pawan Kumar Sharma, r/o Village Bhabhaur, District Rupnagar,
Punjab.

2. Anju Sharma d/o Kishan Chand, r/o Village Jasoh, P.O. Jhallan, Tehsil Nadaun,
District Hamirpur (H.P.).
Versus

General Public

Subject.— Proclamation for the registration of marriage u/s 5 of Special Marriage Act, 1976.

Tarun Sharma & Anju Sharma have filed an application u/s 5 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the General Public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 10-04-2026 at 11.00 A.M., in case no objection is received by
10-04-2026 at 11.00 A.M. it will be presumed that there is no objection to the registration of the
above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 17-01-2026.

Seal. Sd/-
Sub-Divisional Magistrate-cum-Marriage Officer,
Nadaun, District Hamirpur (H.P.).
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In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer Nadaun,
District Hamirpur (H.P.)

In the matter of :

1. Sunny Sharma s/o Vikramjeet, r/o Village & Post Office Hareta, Tehsil Galore,
District Hamirpur (H.P.).

2. Priya Rani d/o Vinod Kumar, r/o Village Kathulag, P.O. Salouni, Tehsil Barsar,
District Hamirpur (H.P.).

Versus
General Public
Subject.— Proclamation for the registration of marriage u/s 5 of Special Marriage Act, 1976.

Sunny Sharma & Priya Rani have filed an application u/s 5 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the General Public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 02-05-2026 at 11.00 A.M., in case no objection is received by
02-05-2026 at 11.00 A.M. it will be presumed that there is no objection to the registration of the
above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 17-01-2026.
Seal. Sd/-

Sub-Divisional Magistrate-cum-Marriage Officer,
Nadaun, District Hamirpur (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :—
Pritam Singh
Versus

General Public

Subject.— Notice to General Public.

Pritam Singh s/o Partap Singh, r/o Village Kot, Tehsil Dhatwal at Bijhari, District Hamirpur
(H.P.) has applied in this office for the entry of his date of birth, which has taken place on
03-12-1963, but due to ignorance it could not be entered in the record of Gram Panchayat Bihal. In
this regard, the applicant Pritam Singh has submitted the requisite documents mentioning his date
of birth as 03-12-1963.
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General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant i.e. 03-12-1963, they can either in person or
through counsel file their objections before the undersigned within 30 days from the date of
publication of this notice, otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 30-01-2026.

Seal. Sd/-
Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :—

Bimla Devi
Versus
General Public
Subject.— Notice to General Public.

Bimla Devi d/o Partap Singh, r/o Village Kot, Tehsil Dhatwal at Bijhari, District Hamirpur
(H.P.) has applied in this office for the entry of her date of birth which has taken place on
01-01-1959, but due to ignorance it could not be entered in the record of Gram Panchayat Bihal. In
this regard, the applicant Bimla Devi has submitted the requisite documents mentioning her date of
birth as 01-01-1959.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant Bimla Devi i.e. 01-01-1959, they can either in
person or through counsel file their objections before the undersigned within 30 days from the date
of publication of this notice, otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 02-02-2026.
Seal. Sd/-

Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).

g IcTea o Moo Pivsd, TEHIAER T8 SRR SUSIHGRI, Tedia golg,
St wireT (fRowo)

fh¥H GhedT : STH UoiTehRUl ARG UM : 26—02—2026

I AR A SFd dwa, Mardl Ma 9ied <dl, SIHeR 4Rl dedid gofs, forar
Firel (f2oYo) TRt |
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CRIk

JAATINROT TG 3H ST

IfAT—U3 SR IRT 13(3) ST/ HG USHHRYT JAfATIH, 1969 & A=HId ST &l B qIRT |

eff I IR g7 @ @, MOl Ta aed <dl, STeER WaRAl, dedid gog,
ST HRTST (fRovo) =1 S IM&Terd H W93 ORI © & Uil &1 o779 719 Wrsdl <1, TTheR
HIRAT § 3T & R~ SFAAEE TTH Y= ARGl & Ui Afelg § S7H YoiidRol 7 gail
2, 31T UM ARG AR & UARId Jffeld H S USaxYT B & AT SN fhy S |

31d: AAATEIRYT Bl §9 I[OTUH S¥ABR /el AT gRT Gfad fhar iar 2 b afe e
Ifad oI greft & ST GOlaRoT I Gard AR & Gardd IffeRg § g6 &R+ IR SoR g
TGRTSl 81 a1 98 fodid 26—02—2026 BT UTd: 11.00 g9 ATATT IT ThTId- BIFGR BIBI 3T
RIS UST PR Hhal o | FuAqT Uil RIS HAR YF e d & o H YolldRul fadid
06—02—1966 @ ATQY UM UAR HARFAS & Uardd 3fWei@ H &6l &1 8g ORI 3R QU
SO | SUd SURTT Bl Y1 SOk g TaRT difdel FH—Id F 8T g 3T 31eel uiRd &x QU
ST |

3Tl faAATd 03—02—2026 HI AR BEIER T HIgR Afed SINI gal |

AR | FeeIRT / —

C [aN [N [aN
DIUDIRT qUSIEDIN],

gefs, fSrerm wrrst (f2ovo) |

g s7aTera 4 Modlo PIvsd, TEHIAER T4 SRR TSGR, Tedia golg,
Rt wireT (fRowo)

fh¥H GhedT : STH USITehRUl ARRg el : 26—02—2026

e <1 g1 oraR g, Faril a9 SeeR TRl @, dgdid gotg, RTer STt
(fRowo) gt |

CEik|
FAATEIROT TG 37T STl
TIRAT—T5 SR RT 13(3) T /T UoaxvT ST, 1969 & STid &Rl a17T |

orfefar feexT <dl g1 oaR B, Fari a9 SIder A4 @M, dedid gos, forefl

(%oqo)ﬁwwﬁmﬁm—ww%%m@mwwwwﬁwﬁ
16—04—1961 # BN & AP JSTAEGY W AT TN W F UArad g § o
USIIehROT < BT ©, 3T U Uardd TRl W & UArId SAfeRd H§ S+ SRl PR & AR
SIRY by T |
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31d: AAATERYT Bl §9 I[GIU3 SeABR /AT Al gRT G fhar oirar 2 fb afe e
AfFT B TR & ST GolaRoT U YA d-1el Wi & Uarad Siferd H gl &y dR $olk
T TaRIST 81 a7 98 A 26—02—2026 I UTd: 11.00 I97 TATATT AT THTAdT BIOTR BIBR AT
RIS UeT &R AHAT © | AT Ui RyspeaxT <dl YT IR g & O TSR - &
3T UM U AR W & Uardgd 3ol H &6 $) 8g ORI &R QY ST | IHD
SR PIs W SOR T TARTST PBifdel FHRIT 9 BT T I 31T UIRd B AT S |

ST f&I 03—02—2026 HT WX BRIER g HBY Aled SIRI B3l |

AR | EIETRT / —
HTIIBNT USRI,

gets, frelr sirsr (f2ovo) |

g 37T 5 diowio Pived dedIcieRr U4 WS GHsdl Yo o7, d8did gals,
e sl (fRowo)

P gapeaT : T GO | ARRT Ul : 26—02—2026

faener w™i g3 Rio9 I YA 1S, Wd g SBER ARl dedld s, e BiTel
(fRomo) |

SIASERI
v —m TR B IR |

grefl faemret Ml gF TRIaqq <) QA S7s, T g S[HER AR, dediie gats, e Hivs
(fFovo) =1 59 raTerd H UIA—UF R BT 9 AU AT &1 Jg YAOT—UF Ifa TSl Ud
fpy fo5 ureff & fUar &1 |E T Riow ™9 I $Ms YF I & | Saih Aeld A6l W B
IO Aol H Wgdd 11 M YA 315 Y3 M &6l BRI Al & Siifd Ted & | 3fd: Helel
TR W @ JIoRd JffWerg H Uil & fUdr b1 9M e M gF S8 b WM W AR I
IUAH RITH ST JF 318 JF I Wal 1 &l BRTSld Al fhal 7 |

3 9 IOYH /SeABR HYA! GGl & ARIH 9§ (M SHdT Bl Gfaa fhar Sar © 6
SWIFd M Bl gowil dR Al I IS TaRTS 81 I g8 Qi 26—02—2026 I AT AT
IHIATT 59 HRATAT H BIOR BIAR SoR U PR FHAT & | BOR 7 MM I IR H [HARW]

HIIATS! IFA H s SThY MY ISy UIRd &R U S |
Mol fedATd 27—-01—2026 B WX TKIER g AIgR Afed SR fdbar 1T |

AR | TERIEART / —
WEIS FHTEA! UUH 8707,
gore, e st (fRowo) |
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9 3T HRIDR IUSIABRI, eI ATell, STl Fee (Rowo)

s HU g YF od M, FEril Tia uRen, €0 S, dedid Adqrel, e gee]
(fRowo) |

ERIk

STH ST dAT

T —uae 38R 99d o fIfd g &R ar |

s O g= YF od M, FEil 9 URem, S0 werrel, dedid ddrel, RTer deel
(FFowo) | =1 59 =TT H JATdGT—U=, HI YUL—UF I[GIRT © b IBT G4 02—01—1963 DI BT
2| IR UM AR Y @ O 9 g goiaRYT e # g T8 8, O 8@ 9 o
FRAMET ATEd 2| 39 99d &3 FHIGIT | BTG HRarg T3 dm urr T fF s ewr T
gF Id M B o9 [T 02—01—1963 &, T ST Y T9 @ IR RwiRer @1 T8 7

3d: WIAEIRY Pl $9 S8R gRI gfud fhar smar 2 fe afe feed afdm e &
3 T g< Y od I B O [T T6 HRAM G SMURT 81 A7 98 [dIdb 20—03—2026 Pl AT
S Yd IfRTAId Bl H 31U JAMURT Tof Bl AHAT & | §AD ISWI By ¥ IR / TRl AT
B BN qAT FIAGER U UARId Seld & o dT 4og Uoiiarvl e § o fafr g

PRATT P IS YTRT B & e |

3ITST fa&=iieh 09—02—2026 I A BXAER d HIER AQTeld §RT SINT 3T |

AR | EIIETRd / —
HIRIBN USRI,

qgdrel ATett, fSTer g (fRovo) |

In the Court of Sh. Laxman Kanet (HAS), Marriage Officer-cum-Sub-Divisional Magistrate,
Anni, District Kullu (H.P.)

In the matter of :

1. Sh. Ravish Kumar s/o Sh. Dharam Dass, resident of Village Thanog, P.O. Olwa, Tehsil
Anni, District Kullu, H.P.

2. Miss Rekha Anjali Lata Parsad d/o Sh. Bala Govindan 34 SWANCCT Green Vally N S
W 2168 Licence No. 07526816, Australia. . .Applicants.

Versu
General Public . .Respondent.

Subject.—Notice under section 5 of The Special Marriage Act, 1954.
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Whereas, the applicants have moved an application in the court of the undersigned
accompanying affidavits under section 5 of special Marriage Act, 1954 for registration of their
intended marriage.

Therefore, the general public is hereby informed through this notice that if anyone has
objection regarding rergistration of marriage of Sh. Ravish Kumar and Miss Rekha Anjali Lata
Prasad, he/she/they may file his/her/their objection on or before 10-03-2026 in the office of the
undersined. In case no objection is received ex-parte order will be passed for registration of the
marriage.

Issued under my hand and seal today on 05-02-2026.
Seal. Sd/-
Marriage Officer-cum-
Sub-Divisional Magistrate,
AnniS, District Kullu (H.P.).

§ T BIABRI SUSTRIERT TG deviear dqvs], RTar qvsy,

e oW
it o - ARG HOTHaTT IRRg Ul
/2026 0—02—2026 10—02—2026

HIA a1 P 2N T R, e Ren feus, SR gER, dsdia wer, e Jvel
(fRowo) |

ERIE

SATH ST-d

TRIAI—UF SR GRT 13(3) & AT Gargd H O Ud qo STefIH, 1969 & 3r=iiid M
g o fIfdr e BRI IR 3IAER /oI 99 § THh1e aR |

HIA <1 P 2N T R, e Ren feus, SR gER, dsdia 9er, Rier Jvel
(f2od0) =1 39 3rqTerd # URMMI-UF TR fdhar 2 & I9d1 o &l 02—01—1972 &1 Id &R
Mg Rrelm s, SHer w1, Tedle dax, fofelm dvel 3 gom & | Wl & sruard @ R,
Thel e gAv—ud § o Qe 02—01—1972 § UR] JAAAEE d Iad A g S [ Br
I UG ASATS & T U9 7cg RIORex H ol 98] $Ral Wb © | 39 Gol dR d 3Mee AR
I YA Aerars Bl fd 91 |

31 FIHATIRYT Bl $9 STASR & ARIH | G fhar omar 7 & afs Saa wifdhar &1 =M
g 99 fafsr 3 o IRT Bl BT BIE SOR/TARIS 8 a1 98 STTeldd AT dobleldd 19T

TR 9 IR ¥ i 11—-03—2026 I UId: 10.00 dof IR BIHR U IR Fad o |
¥=d el & gganq is SMURT UId 8 WR Udh Uelig HRIaTel 37el H oflg SITga |

I8 FIABR 3Tl &I 10-02—2026 Pl TR EWIER G HIEX AT §RT SIRI §aAT |

AER | BETR / —
HIRIBN] TUSIDBNI,

aedrer #uSl, term 7l (fRo Wo) |
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9 3IETold PRIGN SUSIRIGRI Vd dedieieR AvS), e dus),

R e
it o - ARG HOTHaTT : IRRG Ul
/2026 0—02—2026 10—02—2026

ART <1 g W@o & M M, MaR Ma 9RN, SIEHER Jeidrs, dedid 9ey, forell
AUE! (fBovo) |

ERIR

SATH ST-d

A3 SR ORI 13(3) & II=Id Y= H S Ud §og ARIIH, 1969 & f=iid AM
g o fIfdr T BRI IR 3IAER /oI 999 § THh1e aR |

ART <1 g W@o & M M, MaR Ma 9RN, SIEHER Jeiars, dedid 9ey, forefl
AUl (f2o"o) 7 3 3fqTerd H W93 IRR fhar 2 & I9ar o Aid 15—05—1962 Pl
Sd BRI AR, SIHER ASArS, dedd 9ax, Rfel #Avel # gam € | Witk & orudrd @
RIS, ¥hel gAU—ua g dieR BIS H S [l 15—-05—1962 & U= SILFAE d I&d A g
S fAf @1 9 dEred AEEe @ 9 Ul g IRReR # ol A8 dRal 9 2| 39 qol de
® QY WA YT g HarS DI el S |

31d: FIHATIRYT Bl 39 SIASR & ARIH | G fhar oar 7 & afs Saa wifdhar &1 =M
g o9 fafr g5 & IR7 feell BT BIS SR/ UARIST 81 d g8 3TTelad I ddblelds 379+

TRl 59 IR ¥ {16 11—03—2026 DI UTd: 10.00 doi IR BIHR UKD PR Fdhd & |
Af¥Fa o@afd & gearg di ATURT UTd M WR U Ul Hriars! 3Fd | ol Sad |

Yg gRdelN 3N S 10—02—2026 DI AR TR 9 AIER =TT gRT S g3l |

ATER | EIETRT / —
HIIBN TUSIDBNI,

aeder #uSl, e Al (R0 o) |

9 IETAd PRIGN TUSIRIGR! T TedIdeR Avs), e qusl,

Ry
it o - ARG HOTHaTT IRRg Ul
/2026 0—02—2026 10—03—2026

aFReia Rig g3 &7 oy g, Marl #aM 50 107 /12 #iars, dediel 9ex, forerr #uel
(fRowo) |

JATH ST-d
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A3 SR ORI 13(3) & 3I=Id Y= H S Ud §og ARIIH, 1969 & f=iid AM
g o fIfdr e BRI IR 3IABR /oI 99 § THh1e= aR |

3RSl 8 g3 &7 31U RiE, e #are Ho 107 /12 #arg, dsdlel &y, Rorar #uel
(fRodo) =1 9 3raTerd # URMI-UF TR fHar ® f& SHaT o fQAld 26—12—1966 T S7d &R
qHE 0 107 /12 FEE, dEdd ey, e 7vS # gam © | uefl & sRudra @1 RUIE, whe
R1efr yro—us § o QP 26—12—1966 © URT NG d Iad M g o Ay &I TR
e 7o, o7 Av€l & 91 Ud §g ISR H ol A8 PRal Wdb © | $H GOl BRI B AT
|fa TR e Ao, e quet @1 ) o |

31d: FAAEIRYT Bl §9 SER & AgH I Jad Har aren & & afe o urelf &1 =M
g o9 fafr g5 & IRT fell B BIE SOR /ARS8 al 98 3TTeldd IT dableld= 3791
TR 59 R ¥ {16 11—-03—2026 DI UTd: 10.00 doi IR BIHR UKD PR Fdhd & |

ARFa ol & gear di AR U B9 WR UH Uell SRIa! 3Fd H oflg g |

I8 FIABR 3Tl [T 10—02—2026 Pl TR EIER G HIEX ATl §RT SIRI §aAT |
AR | gRIIER / —

C [aN [N [aN
DIYDIRT qUSIEDIN],

qede \uel, e AvSl (fRo wo) |

¥ I[ETed PRGN SUSIBRI Td dediadeR qus!, e Aue,

iRt o - ARG HOTHaTT IRRG Ul
/2026 00—02—2026 10—03—2026

ReRA R4 g3 s orqu R, Faril #ae 5o 107 /12 #drg, dediadl ey, forern #uel
(fRowo) |

ERIEI

SATH ST-d

URIFI—UF SR GRT 13(3) & AT Gargd H O Ud qo STefIH, 1969 & 3r=iiid M
g o= fafdr 5 FHRaM IR 3TATR /TToTe o194 § TSI aR |

g ga =1 argu s, FMard 9 5o 107 /12 Hag, dediie HaR, forar qusy
(f2od0) =1 39 3rqTerd # URMI-UF SRR a1 2 & I9&1 o faAd 26—12—1966 & I7d &R
HqH 70 107 /12 A, dEdia ey, e 7vet # gom 2| weft & sruarar @ Rure, W
Rre yAT-—uF § I 3G 26—12—1966 T UR= STFHAEY 9 Iad A I o Ay B TR
e 7o), St 7vSt & 9 U9 g ISR H ol T8 $Ral §d © | 39 Gof T B IMe
Afeg TR A 7vE), e #7vEt o7 o rd |
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3d: FAARIRYT B §9 STAER & AH o giua fear oan & & afe Saq ureff &1 M
g o fafr g5 oxa IR fHA Bl PIs SOR/TARIS 81 al 98 IdTefad a1 deblefae 39T
TR 59 IR ¥ {36 11—03—2026 DI UTd: 10.00 doi IR BIHR UKD PR Fdhd & |

ffaa srafdr & uvarg ®Ig MUy urd &M WR UH Uei dHRidrel 3T el H olg SiTgdl |

I8 FIABR 3Tl [T 10-02—2025 BT TR EEIER d HIEX AT §RT SIRI §aAT |
AR | ETERd / —

C [aN [N [aN
DIUDIRT qUSIEDIN],

aeder #uSl, [terr Al (R0 Wo) |

9 IfTd 0 b Wi, FES TRl Yo H07), gRITR,

ISEIRSINEE)

s BR 48 gF 80 §9rell, ARl 79 dell, SIHeR Weell, dedld iR, e Ave)
(f2odo) S red |
4

SIEAVEGI - ggeiToT |

IAAT GHEAL——UTIA—UF IR BRTGTT A1 H Ul & A Dl o DR N |

£ IR R g3 20 urell, Faril g Agell, STHeR Asell, dedid gav iR, el #usy
(fRowo) =1 39 IR H WRAT-UF OIRT & fob Uil &1 19 urefl & SR &rs, URaR A,
U9 re afe exadel 4 IR RiE 9 @, Sifd |8l 2| IRy oRd Aol UedR g el &
qeTd dgell # ueff &1 9 9% o ¥ uefl Swied Iora e # e AW @l gewi!
PRATIPR Wm IUAH IR RAE HRarT aredm 2 |

3d: $9 STAER & NI 3MH Si-cl &l Jfua fhar smar 2 & Sad 9 gowil & dr H
BIs W ISR /YR 8 AT &I 28—02—2026 P FIE 10.00 Iof JFATATT AT JbTela BIOIR
JIETAd AR 3G IO /TR U R Fehall & | SWIad [Af & gearq fedr +f aafaq &
DS YRS BIfdel FAIT T BRI G A SO & aN § &9 SITedl Hridls el § oflg I |

31TST &1 11—-02—2026 DT WX FWIER g HIBR IJaTeld A ST §aTT |

AER | FEIRT / —
TEISH AHTESAT TIH oy,
TR, ffer qust (f2ovo) |

9 3fTed N 3 Wi, FES TRl Yo 907, YRR,
St {us1 (fRomo)

ST S0 <l P31 o1 <dl @, FEarRfl a, SeeR 9 dedid v, foTer Ausy
(fBovo) BT uell 5 STeel ¥ g ¥R Rig, MOl Mia @\ RaR, STHeR HodHl, SU—dg9ld Sey,
Rt \ueT (f2ovo) TR |
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EEIT]

SATH oI d OTIRToT |

ITAT HHEH——UIT—T3 R BRTSIT Al H USRI & M Bl g R dR |

ST ST <l P31 o1 <dl @, il a, SeeR 9 dedid garTiR, T 7usy
(fZovo) BT uel 3 STEef WM gF ¥R RiE, Mari Ma SRR, SHeR Fofal, Su—dgdld Sev,
St 7vSt (fRovwo) =1 39 =maTery # wriH-—ua okt ® 6 wifdfar &1 AW Witk & omR @re,
IRAR e, U Fre e IWES H HAT < Tol B, Siif WEl | Ry Joid Jfied
TCIR I IR B GeTdl gRe H UIiAr &1 A RO < g9 € | uiikiar Swiad jioiE Aol
H AU M P ORI HRATHR SAYAT <l YA SHAT Qdl HRaATT AT8dl @ |

3d: 39 STAER & ENT 3 Si-al &l gfaa far smar 2 & Saq 9 gowil & ar #
DS W IR /YARIST & fQ1d 28—02—2026 BT Fd8 10.00 Tol JFATATH AT IpTela= IR
ST 3MMHR 3T IolR /RISl U ) Ahdl o | SWiad fafy & ggarq faedt A1 aafda &1
BIS TORTS PIfdel FAIT T B8R T M GO & IR H &6 Sl Bridls 3l § oflg Il |

3171 f&ieh 10—02—2026 BT WX EXIER T HIER AaTeld A SR §aAT |

BIEN BEATERT / —
HERId FHTEd] U Ao,
TR, f57elr 7uel (f2ovo) |

T Jrqrerd A sifeha e, were wHTEdl verd Sofl, e,
fte {us1 (fRomo)

Sl BRQg <dl SUAM 9w <dl AT 8 qdl /M, AR T g SieER gRe, dsdid
FRTR, 5o AvSl (fRodo) BTt Uil o1 v ot 49 fewaa M, Faril Ta J84l, STaeR
STelel, dedldl gravaiR, forar Aust (f2oo) TR |

EEIT]

SITH STdT YTRTU

ITAT HHEAL—— U3 R BRTSIT AT H USRI & M Bl g $Rel dR |

Sl BRQg <dl SUAM 9w <dl AT 8N qdl ’M, AR T g SieER gRe, dsdid
ez, Rt #7vLr (fRovo) BTal ueh i W et gF 2w v, fFari e 3, SteER
STeld, dedldl ravi R, STl #vST (Zovo) 7 9 <ared § WeiA—ud [T & o uiidiam &t
M IR & SR TS, URAR Fdhd, U9 PIs offe XSl § FUAT <dl qof 8, Silfdh Fel © |
TR IOIG Al UeaR 9 9Re @ Jeld gRe H UIar &7 919 &es <dl UM dw <d)
Tol 2| UTiT IURIa o AfelRg H S0 A &I SORIT BRATHR BXas odl UM Al <dl

SUATH YT <4l HRaTT ArEa © |
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3d: $9 STAER & NI 3MH Si-cl &l Jfua fhar smar 2 & Saq 9 gowil & ar H
DS W IR /UARIST & d fQ1® 28—02—2026 BT Fd8 10.00 Tol FATATT AT IpTela- IR
QTSI JMMHR 3T IolR / YaRTS U ) Ahdl o | SWiad fafy & ggarq faedt A1 aafda &1
DI YRS BIfdel FHIT T BRI G A GO & aR § &9 STedl Hriars el § g I |

31TST T 10—02—2026 BT A BIER g AIER AQTAAd H STRI 83T |

HIEv | BEITEINRT / —
HERId FHTEd! UM Ao,
TR, fTelr /uel (f2ovo) |

9 3f<Ted N Jifdba Wi, FEIS TRl Yo 907, R,

St {us1 (fRomo)
3N ®Y AT GF S G M, Far) Tg 9e], STHER PRE, dedldl ek iR, forelr #uel
(f2omo) Tl |
CRIC|
31T ST G |

A GHEAL——UTIAT-UF TR BRI A1l H ureff & a1 & 9 & goed e aR |

2 wY AT GA 0 Ao XM, AR g e, SThER RS, dedlel graxTi, forelr 7l
(fFovo) 7 39 =ATe™d # WRiA-uF ORI © 6 ueil & fUar &1 AW g IM ved &
aferg ® g Uil & QMR FIE TT U9 FIS e TS § A WM g 2, Aifd el ¥ Ry
RSIE Jfeld UeaR gd TRE @ qelol gre | uefl & fdr &1 M 9= <91 & | ureft Swraa
RO 3ffWeRRg H U+ fUdT & A/ <] @1 §OKI PRATH A< SUAM A< M HRAAT ATe]
g

3d: 39 STAER & §NT 3MH Si-al &l gfaa far omar 2 & Saq 9 goxil & ar #
DIs Al ISR/ UARIS 8 AT &I 28—02—2026 PHI FIE 10.00 ol IJFATATT AT FbTeAd BIOR
3TQTAd JMEHR 3O IoR /TR U R Fahall & | SWIad [Af & gearq fedr +f aafaq &
BIS YRS PIfdel FAIT T B8R 9 A1 SO« & dN H &6 Sl Hridls 3l § oflg I |

3151 f&is 09—02—2026 BT AR BXIER T HIER 3faTeld | SINI 83l |

AR | FXATEIRT / —
TEG AHTESAT TAH S0y,
xR, forar w4l (fRovo) |

9 3fTed N 3 Wi, FES TRl Yo 907, YRR,
St {us1 (fRomo)

5 ERT IUAM <4l 9 gF S BBl FaRi Td gR, SIhER gRe, dedid vy,
NSRS Tl |
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EEIT]

3TH oiqd T gITITo

ITAT HHEAL——UIT—T3 RRI BRI AT H Uil & 9 Bl g B a |

s ERT IUAH T4l 9 gF &1 B!, MR Td 8R, SHER IRe, deuid gy,
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla (H.P.)

In the matter of :

1. Mr. Devender Kumar s/o Jai Chand, r/o Village Runpu, P.O. Kinnu, Tehsil Rampur,
District Shimla, H.P.

2. Ms. Savitri Ganesh Raj Naidu d/o Raj Ganesh Naidu (aged 23 years), /o Village
Kharwagli, P.O. Grant Road, Mumbai, Maharashtra-400 004 . .Applicants.

Versus

General Public .. Respondent.

Proclamation for the registration of Marriage under Section 16 of the Special Marrage Act, 1954.

Mr. Devender Kumar s/o Jai Chand, aged 34 years, 1/0 Village Runpu, P.O. Kinnu, Tehsil
Rampur Bushahr, District Shimla, H.P. and Mrs. Savitri Ganesh Raj Naidu d/o Raj Ganesh Naidu
(aged 23 years), /o Village Kharwagli, P.O. Grant Road, Mumbai, Maharashtra-400 004 have filed
an application alongwith affidavits in the court of undersigned under section 15 of Special Marriage
Act, 1954 that they have solemnized their marriage on 30-01-2026 at Bhima Kali Temple, Sarahan,
District Shimla, H.P. and they are living as husband and wife since then, hence their marriage may
be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 02-03-2026 after that no objection will be entertained and marriage will be
registered.

Issued today on 31st January, 2026 under my hand and seal of the court.

Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H. P.)
In the matter of :

Sh. Chander Sukh s/o Sh. Kali Ram, r/o Village Dharali, P.O. Jeori, Tehsil Rampur
Bushahr, District Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.

PROCLAMATION REGARDING CORRECTION OF NAME
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Whereas, the above-named applicant has submitted an application for the correction of his
name from "CHATAR SUKH" to "CHANDER SUKH" in the records of the Aadhar Card and all
other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to change his name as "CHANDER SUKH s/o Sh. Kali Ram" in place of
"CHATAR SUKH s/o Sh. Kali Ram", they should appear before the undersigned on or before
09-03-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard, and name will be recorded accordingly.

Issued today on 10th day of February, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H. P.)
In the matter of :

Smt. Sharda Devi w/o Sh. Chaman Lal, r/o Village & P.O. Kinoo, Tehsil Rampur Bushahr,
District Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above-named applicant has submitted an application for the correction of her
son's name from "AILESH" to "ALESH" in the records of the Aadhar Card and all other relevant
documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to change their name as "ALESH s/o Sh. Chaman Lal" in place of
"AILESH s/o Sh. Chaman Lal", they should appear before the undersigned on or before
10-03-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard, and name will be recorded accordingly.

Issued today on 11th day of February, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.).
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In the Court of Gurmit G. Negi (H.A.S.), Sub-Divisional Magistrate, Jubbal,
District Shimla, Himachal Pradesh

Case No. : 03/2026

1. Shri Abhishek s/o Rajinder, r/o V.P.O. Jharag, Tehsil Jubbal, District Shimla, H.P.

2. Ms. Ram Devi d/o Sh. Sanjeev Kumar, r/o V.P.O. Khabal, Tehsil Chirgaon, District
Shimla, Himachal Pradesh. .. Applicants.

Versus

General Public

Subject.—Registration of Marriage Special Marriage Act, 1954 (Central Act, 43 of 1954).

Whereas, the above named applicants have made an application under Special Marriage
Act, 1954 (Central Act, 43 of 1954) alongwith an affidavit stating there in that they have
solemnized their marriage on 20-08-2020 at Village Jharag, P.O. Jharag, Tehsil Jubbal, District
Shimla H.P. but this marriage has not been entered in the records of the Registrar of Marriages-
cum- Panchayat Secy. Gram Panchayat Jharag, Development Block Jubbal, District Shimla, H.P.
and whereas, the applicants have prayed that necessary orders for the registration of their marriage.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding the registration of the marriage of the above named applicants, they should
appear before the court of undersigned within 30 days from the publication of this notice, either
personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection to the
proposed registration of their marriage and orders shall be passed ex-parte for the registration of
marriage without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 2nd day of February,2026.

Seal. Sd/-
(GURMIT G. NEGI HAS.),

Sub-Divisional Magistrate,

Jubbal, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rohru, District Shimla (H.P.)

In the matter of :

1. Vijay Kumar s/o Sh. Panna Lal, r/o Village Kanda, P.O. Arhal, Tehsil Rohru, District
Shimla, Himachal Pradesh.

2. Rinki d/o Late Sh. Jai Lal, r/o Village & P.O. Arhal, Tehsil Rohru, District Shimla,
Himachal Pradesh .. Applicants.
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Versus

General Public .. Respondents.

Subject.—Registration of marriage under H.P. Registration of Marriage Act, 1996.

Whereas, the above named applicants have made an application of Marriage under H.P.
Registration of Marriage Act, 1996 alongwith an affidavit stating therein that they have solemnized
their marriage on 3rd April, 2023 at Village Kanda, P.O. Arhal, Tehsil Rohru, District Shimla, H.P.
but this marriage has not been entered in the records of the Gram Panchayat Arhal, Block Rohru,
District Shimla, H.P. and whereas, the applicants have prayed that necessary orders for the
registration of their marriage.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding the registration of the marriage of the above named applicants, they should
appear before the court of undersigned within 30 days from the publication of this notice, either
personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection to the
proposed registration of marriage and order shall be passed ex-parte for the registration of marriage
without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 3rd February, 2026.

Seal. Sd/-

Sub-Divisional Magistrate,
Rohru, District Shimla (H.P.).

Before the Sub-Divisional Magistrate, Kumarsain, Tehsil Kumarsain,
District Shimla (H. P.)

Order: 09-02-2026

Sh. Sujal Sharma s/o Shri Jagdish Kumar, r/o Village Kui, P.O. Kotla, Tehsil Kumarsain,
District Shimla, Himachal Pradesh. .. Applicant.

Versus

General Public .. Respondent.

Application regarding correction of last name of parents and date of Birth.

Whereas, an application was filed by Sh. Sujal Sharma s/o Sh. Jagdish Kumar, r/o Village
Kui, P.O. Kotla, Tehsil Kumarsain, District Shimla (H.P.), is seeking correction of his date of birth
and last name of his father and mother in his educational (10th &12th) certificates. Whereas, the
applicant asserted that his correct date of birth is 18-01-2007 and the correct last name of his father
and mother is Shri Jagdish Kumar and Smt. Kusum Lata, whereas, by mistake, the same has been



RIST0H, f@Are Uasl, 21 HRaN], 2026 /02 BT, 1947 11789

recorded as 18-05-2007 and Shri Jagdish Sharma & Smt. Kusum Lata Sharma respectively in his
educational certificates.

Whereas, the applicant supported his claim by producing the Birth Certificate bearing
Registration No. 16/2007 dated 22-01-2007 issued by the Registrar (Birth & Death), Gram
Panchayat Kumarsain, alongwith copies of his 10th and12th certificates issued by CBSE Board
Delhi under Roll No. 17256166 and 17753924.

Whereas, a proclamation/notice was duly published inviting objections, if any, from the
general public within a period of 30 (thirty) days from the date of publication on 7th July, 2025
page No. 3692 & 3693 in the official Rajpatra Gazette Shimla H.P. Whereas, no objection has
been received from any person within the prescribed period. Now, therefore, in view of the facts on
record, documentary evidence produced by the applicant, and there being no objection from the
general public, the application filed by Sh. Sujal Sharma is allowed. Accordingly, the date of birth
of the applicant is held to be 18-01-2007, and the correct last name of his father and mother is held
to be Shri Jagdish Kumar and Smt. Kusum Lata,- respectively, for all legal and official purposes.

This order shall be valid for correction in the educational records of the applicant in
accordance with rules and procedures of the concerned authorities.

Given under my hand and seal of this Court on the 9th February, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Kumarsain, District Shimla (H.P.).

9 AT HRIGRI USSR (ARG dediIeaR), A8,
Rrem RRAR (RRowo)

S S v H g S g4, Faril Tia g4nT, qordle QRIS hagl T8, dedie |18,
v R=AR (fRowo) |

JATH ST-d

JreTeldl S8R /Ay

greffar sl Sfqa 99 QR i Bdle, ARl T 9T, qofdre RIS b
M, dedid Ared, fen AR (Rovwo) =1 1efiM aRT 13(3) 571 Ud HY USHaRoT Sfefrm,
1969 & A Ud 3Tded fofell IR (T a9 /& fafecar siter), e RiAR
Rerd A8 & U= HHlBG HFW-N/ST/B&D/Delayed Cases/-13379 f&did 27—01—2026 e
AT JAYAT AT TSI, AR BTS, I T8 & &AM Bebl, FUALT FAV-UF IR 5H
Td A TR Uittt Ared, e RRAR (Rovo) ddd uRaR IRgR (diaer A1fzd) wd 3
BTG Afed 39 3rerad | fear g1 Srad weffar 7 smdes fear & f s o= fafr
01-01—1969 ®, T I8 Td IHPT URAR IMSMFATGel TR UIfeid! A8+, dg<ild AT8- § ol °
HRAT D | 3F g8 A o fafdr TR urferar <red, dgdia Jed e RRER, Ro w0 # &
PHRATAT aTE ¢ |

3d: FAEIRYT ] 59 $¥d8R /AMCH gRT gfud fdhar Siren & & 59 9w | afe e
IfFT BT PIs SOR AT TARTST & dT 98 WY 10dT 9= ufaf=fer gRT 391 06—03—2026 T UTd:
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10.00 oI JAGTAT H BIOR BIHR MU YARTS UK B Fhdl © | IR Ia ARG T (il Bl
SOR IT YaRTSl YT 21 &rar ar sl Sigqe o g1 i &9 &1 o= fafdr 01—01—1969 TR
qifeterT Ted, dgsiidd Ared fo7er RIRAR (fRoWo) # &S & & 31MeeT OIR &R e SIrd |

31TST &I 07—02—2026 DI AR BXIER T HIBX AaTerd I SN g3l |

AIER | FERIEIRT / —
HRIGR TSGR (ATIG dEdIdeR),

Ared, e RRAR (fRowo) |

9 AT FRIGRI SUSIHRNT (ARG deNIeaR), A8,
Rrem RRER (RRovo)

Al gaarst 99 A @0 A1 jIRre agHe, ARl e TRR 357 /02, Higedl 8RYY
T8, e e, [ RRAR (fBovo) |

STH ST dAT

JreTerdl SR /Ay

ariiaT SNl gaaTsT 9 AT w@o S jIRE oEHe, MarRil #ah TR 357 /02,
Algeel] BRQR T8, dedid 18, Rrer RRAR ([RoWo) 7 19 gRT 13(3) ST Ud Hg USIHRT
JAAFTIH, 1969 @ IIIT T 3MTaed RTal VSR (T Td 9g) /e Fafdeedn srigary, e
AR Rer@ Aed @ 93 %Al HFW-N/ST/B&D/Delayed Cases/-3384 f&dld 27—01—2026
e HHTT: AU H B, MR Pls, & AT & G Bbl, AJUALT THO—IF
VLR OF TG & TR Uit e+, el RRAR - (fRovo) femery @nT vEmT o, Fdhd
IRIR IR (T=8TE) T = FHITOd Afdd 39 eerad # faar 2 gt ureffar <1 smags
far g & SHal 571 fAfr 15—-07—1959 &, T 98 TG SHGT URAR I[FFAES TR Uil
e, Tedidd ATed ¥ Sof 7 $Ral 9& | 39 98 AU o fOfY TR urferast Ared, dgsiiel e,
Rt RRAR, 2o 9o # &S FHRam™T @rEd! B |

3d: WAAIRYT T 39 3¥deR /AMCH gRT gfad f&har Siren & & 39 dw | afe =)
I BT DIy IoR AT YIS &1 Al I8 W @ U+ Ui gRT &% 06—03—2026 HI UTe:
10.00 IS 3TQTAd H BIGR B U YaRTST UK B FhHal & | IR I ARG T bl BT
SR AT TORTS YT’ &1 Bl al $7Fcl gAdrsl o9 G o i e arewe & o= fafdy
15—07—1959 TR UlfeTd! ATe+, dediel Ared, e RIAR (fRov0) # TS & & 1M<¥ SR &x

fa S

31TST &I 07—02—2026 PT BTAR BXRIER d HIBR AT I SN B3l |

AER | FAEIRT / —
PRGN TSGR (A9 dEIIaR),
e, Rt RRAR (Rovo) |
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9 ASTAd HRIGRI SUSIHRNT (ARG devIelaR), A8,
Rrem RRER (RRowo)

£ g Rig g3 &N feReR™, FMard Ta qreiferdl, S0 IwaTer d U Uara [T,
aedre ATed, e RRAR (fRowo) |

SIEENE

ST $¥ABR / Alfed

urefl s ya R¥E gF s f2RerM, Faril 19 dieiferdl, S0 Iwdren vd UM
AT Aare, Jerd A, el RRAR (fRowo) T 3| ORT 13(3) 9T T HYY USRI
AT, 1969 @ A=<Id Y 3fTded il VRER (T Td 7g) /e i srieary, e
AR Rer@ Aed @ 93 %Al HFW-N/ST/B&D/Delayed Cases/-3382 f&Hl@ 27—01—2026
G P U I BAWI, IMER Hrs, &l TAed & A Bobl, gucteEdl JAI—uH
WW@WWW WW(%OHO)WWWWWQH
q Adarer, dedie qred, e RRAR (Bovo), S vd g vd g fafdear sifee, forer
RAR (fRowo), faermer @WT HIOT—9=, Fdhd IRAR IRVRER Td 39 HITOG Afed 39 3raTeld
# fear g1 o Ul 9 smded fhar € & Sl o1 fafer 15—08—1966 &, o1 a8 Ud ST
URIR IISHATER T UArId Adarel], dedliel A8, § gof AT $HRal 9@ | 34 I8 30+l o
fafSr a1 damad acdiare, deare [ed, e RRAR, f2odo # &S wxamm aredr ¢ |

3d: WAEIRYT ] 59 $¥d8R /AMCH gRT gfud fdhar Siren & b 39 9w | afe e
IfIT DI DI IR AT YaRTol & AT 98 WA @7 379+ Gl g1 {316 06—03—2026 P UT:
10.00 Fo1 3TRTAd H BINR R 3T YaRTST TRAd B FHAT & | R Iacd ARG qdb [hdl BT
SR YT UARTST YTl =&l siar of &A1 g (g g3 20 fBvar™ & o= fafr 15—08—1966 74
UgTId Fdiaren desiiel Ared, e RRAR (;Rowo) # &S $-1 @ 3l SR & fad Srd |

31TST &I 07—02—2026 DI AR BXIER T HIEX IAaTerd I SN 83T |

BIEN BEITENRT / —
PG TUSIIGNI (A9 dEIeIaR),
Ared, e RRER (fRowo) |

9 ASTAd FRIGRI SUSIHRNT (ARG deviIeaR), A8,
Rrem RRAR (RRowo)

ST RATT SR g o Ao Rig Faril 7em TR 44 /06, Aigeen Mid=iTg A&,
qexdre Ted, e RiRAR (fRowo) |
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ATH SfAd

JreTeldl S8R /Ay

i S T BR Tl o Ao g, Farit 96 T=R 44 /06, Alged
Mg e+, dedie e, e RRAR (fRowo) 7 &9 aRT 13(3) S0 Ud & USidRoT
JAAFTIH, 1969 @ I Y 3MTaed NIl IVRER (T Td 7g) /& Fafdbedn srieary, e
RAR Rerd Ad @& 93 wAid HFW-N/ST/B&D/Delayed Cases/-13776 f&Tid 04—02—2026
T HHLT: YU [ B, IMUR Hls, &I TAed d A Tobl, ucteEdl JAT—I=
DGR S T J& TRUTIehT A8, [57e RIAR (fBovo) THdT ST YHIVI—UF U4 374 HITSld
Af2d 39 r|Ted H fear g | s urifr 7 arded f6ar © & S9a! g3l &xFoiid dR &1 ST
fafr 29102009 8, R 98 U9 ST URAR IMSFAMER TRUTIST AT, Tesidl A8+, H qof
T FRAT | | IAF I8 (U YA Bl o [T TR Uit AE, dgdid qred, e RRAR
(fRowo) # <<t FHRarT ATEd B |

31d: FIATERYT BT 39 SR /AfCH gRT Gfod fhar oiar € & 59 dwy 4 afe &
IfdT BT Bls SO IT UaRIST & AT I8 @I [T 70+ Ui~ gRT {7 06—03—2026 BT UTa:
10.00 T JAQTAT H BIOR BIHR MU TARTS UK B Fhdl © | MR Iad ARG T (il Pl
IOR IT YARIST UT A181 Bl Al $1Hdl RAd R gl s o Rig &1 g3l sRAoild dR
(T =0 fasm RiE wd sl A ®R) @1 o fafdr 20—10—2009 TRUIfTRT 8= Tt
ATed, e RRAR (Rowo) # &5 &= @ 31T OIRT &R e SIrd |

31TS fa=ies 07—02—2026 P BAR BXIER T HIBR AqTerd A SIRI GaT |

BIEN BEATENRT / —
PRGN TSGR (A9 dEIIaR),
ree, e RRER (fRovo) |

In the Court of Assistant Collector, Grade-II, Sub-Tehsil Parwanoo, District Solan (H.P.)
Case No. : Date of Instituton : Date of Decision:
32/2025 03-11-2025 Fixed for 29-01-2026

Smt. Krishna Devi w/o Sh. Joginder Singh, r/o Village Barog, P.O. Pratha, Sub-Tehsil
Parwanoo, District Solan, Himachal Pradesh.

Versus
General Public through : G.P. Pratha, Sub-Tehsil Parwanoo, Distt. Solan (H.P.)

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.
Proclamation

Smt. Krishna Devi w/o Sh. Joginder Singh, r/o Village Barog, P.O. Pratha, Sub-Tehsil
Parwanoo, District Solan, Himachal Pradesh has filed an application under section 13 (3) of the
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Birth & Death Registration Act, 1969 stating therein that her son Ravi Kumar was born on
16-03-2003 at Village Barog, P.O. Pratha, Sub-Tehsil Parwanoo, but his birth could not be
registered in the birth records of gram panchayat Pratha within stipulated period. She prayed for
passing necessary orders to the gram panchayat Pratha for entering the same.

Therefore, by this proclamation, the General Public is hereby informed that any person
having any objection regarding registering the birth of Ravi Kumar s/o Sh. Joginder Singh, r/o
Village Barog, P.O. Pratha, Sub-Tehsil Parwanoo, District Solan, may file their objection in this
court on or before 10-03-2026. Failing which no objection shall be entertained later.

Given under my hand and seal on this 29th day of December, 2025.

Seal. Sd/-
(JAI PAL CHAUDHARY),

Assistant Collector, 2nd Grade-cum-Naib-Tehsildar,

Sub-Tehsil Parwanoo, District Solan (H.P.).

In the Court of Assistant Collector, Grade-I1, Sub-Tehsil Parwanoo, District Solan (H.P.)

Case No. : Date of Instituton : Date of Decision:
33/ 2025 29-12-2025 Fixed for 29-01-2026

Sh. Vasu Dev s/o Lt. Sh. Changu Ram, r/o Village Kalth, P.O. Bhojnagar, Sub-Tehsil
Parwanoo, District Solan, Himachal Pradesh.

Versus

General Public through : G.P. Bhojnagar, Sub-Tehsil Parwanoo, Distt. Solan (H.P.)

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.
Proclamation

Sh. Vasu Dev s/o Lt. Sh. Changu Ram, r/o Village Kalth, P.O. Bhojnagar, Sub-Tehsil
Parwanoo, District Solan, Himachal Pradesh has filed an application under section 13(3) of the
Birth & Death Registration Act, 1969 and section 9(3) of Birth & Death Registration Rule, 2003
stating therein that his birth could not registered in the Death & Birth records of Gram Panchayat
Bhojnagar, within stipulated period. His date of birth is 15-03-1975 and place of birth is Village
Kalth, P.O. Bhojnagar, Sub-Tehsil Parwanoo. He prayed for passing necessary orders to the
Secretary-cum-Registrar Birth & Death, Gram Panchayat Bhojnagar, Sub-Tehsil Parwanoo, for
entering the same.

Therefore, by this proclamation, the General Public is hereby informed that any person
having any objection regarding entering the birth of Sh. Vasu Dev s/o Lt. Changu Ram may file
their objection in this court on or before 10-03-2026. Failing which no objection shall be
entertained later.
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Given under my hand and seal on this 29th day of December, 2025.

Seal. Sd/-
(JAI PAL CHAUDHARY),

Assistant Collector, 2nd Grade-cum-Naib-Tehsildar,

Sub-Tehsil Parwanoo, District Solan (H.P.).

In the Court of Assistant Collector, Grade-I1, Sub-Tehsil Parwanoo, District Solan (H.P.)

Case No. : Date of Instituton : Date of Decision:
34/ 2025 29-12-2025 Fixed for 29-01-2026

Smt. Baby d/o Sh. Tek Singh and w/o Sh. Sanju, r/o Village Jakhroda, P.O. Pratha, Sub-
Tehsil Parwanoo, District Solan, Himachal Pradesh.

Versus

General Public through : G.P. Pratha, Sub-Tehsil Parwanoo, Distt. Solan (H.P.)

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.
Proclamation

Smt. Baby d/o Sh. Tek Singh and w/o Sh. Sanju, r/o Village Jakhroda, P.O. Pratha,
Sub-Tehsil Parwanoo, District Solan, Himachal Pradesh has filed an application under section 13
(3) of the Birth & Death Registration Act, 1969 stating therein that she was born on 29-09-2000 at
Village Chainthon, P.O. Pratha, Sub-Tehsil Parwanoo, but her birth could not be registered in the
birth records of gram panchayat Pratha within stipulated period. She prayed for passing necessary
orders to the gram panchayat Pratha for entering the same.

Therefore, by this proclamation, the General Public is hereby informed that any person
having any objection regarding registering the birth of Smt. Baby d/o Sh. Tek Singh and
Smt. Shvamo Devi, r/o Village Chainthon, P.O. Pratha, Sub-Tehsil Parwanoo, District Solan, may
file their objection in this court on or before 10-03-2026. Failing which no objection shall be
entertained later.

Given under my hand and seal on this 29th day of December, 2025.

Seal. Sd/-
(JAI PAL CHAUDHARY),

Assistant Collector, 2nd Grade-cum-Naib-Tehsildar,

Sub-Tehsil Parwanoo, District Solan (H.P.).

In the Court of Assistant Collector, Grade-I1, Sub-Tehsil Parwanoo, District Solan (H.P.)

Case No. : Date of Instituton : Date of Decision:
35/2025 29-12-2025 Fixed for 29-01-2026
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Smt. Radha Devi w/o Sh. Mahinder Singh and d/o Sh. Sher Singh, r/o Village Purla, P.O.
Parwanoo, Sub-Tehsil Parwanoo, District Solan, Himachal Pradesh.

Versus
General Public through : G.P. Taksal, Sub-Tehsil Parwanoo, Distt. Solan (H.P.)
Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.
Proclamation

Smt. Radha Devi w/o Sh. Mahinder Singh and d/o Sh. Sher Singh, r/o Village Purla, P.O.
Parwanoo, Sub-Tehsil Parwanoo, District Solan, Himachal Pradesh has filed an application under
section 13 (3) of the Birth & Death Registration Act, 1969 stating therein that she was born on
17-01-1984 at Village Purla, P.O. Parwanoo, Sub-Tehsil Parwanoo, but her birth could not be
registered in the birth records of gram panchayat Taksal within stipulated period. She prayed for
passing necessary orders to the gram panchayat Taksal for entering the same.

Therefore, by this proclamation, the General Public is hereby informed that any person
having any objection regarding registering the birth of Smt. Radha Devi d/o Sh. Sher Singh, r/o
Village Purla, P.O. Parwanoo, Sub-Tehsil Parwanoo, District Solan, may file their objection in this
court on or before 10-03-2026. Failing which no objection shall be entertained later.

Given under my hand and seal on this 29th December, 2025.

Seal. Sd/-
(JAI PAL CHAUDHARY),

Assistant Collector, 2nd Grade-cum-Naib-Tehsildar,

Sub-Tehsil Parwanoo, District Solan (H.P.).

CHANGE OF NAME

I, Sejal d/o Shri Suresh, r/o Vill. Gujandli, P.O. Teh. Tikkar, Distt. Shimla (H.P.) declare
that my name is wrongly mentioned as K Sejal in my Aadhar Card No. 3404 7508 3495. Therefore
it should be changed to Sejal in Aadhar Card. Note the relevant information.

SEJAL

d/o Shri Suresh,

r/0 Vill. Gujandli, P.O. Teh. Tikkar,
Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Kashori Devi aged 78 years w/o Late Maya Ram, r/o Vill. Ghartholi, P.O. Paddar, Tehsil
Dharamshala, Distt. Kangra (H.P.) declare that my actual name is Kashori Devi as mentioned in
Pension Documents of my husband Late Maya Ram, whereas in my Aadhar Card No. 5217 4462
7802 my name is wrongly entered as Kesari Devi. So my name be corrected as Kashori Devi
instead of Kesari Devi, that Kashori Devi and Kesari Devi is the name of one and the same person.
All concerned please may note.

KASHORI DEVI

w/o Late Maya Ram,

r/o Vill. Ghartholi,

P.O. Paddar, Tehsil Dharamshala,
Distt. Kangra (H.P.).



11796 RIGT0H, fEdre Uael, 21 HRa¥l, 2026 /02 BT, 1947
CHANGE OF NAME

I, Jogi Ram s/o Late Shri Bhadru, V.P.O. Khabal, Teh. Chirgaon, Distt. Shimla (H.P.)
declare that my name is wrongly mentioned as Jagi Ram in my Aadhar Card No. 9070 1161 0764.
Therefore it should be changed to Jogi Ram in Aadhar Card. Note the relevant information.

JOGI RAM

s/o Late Shri Bhadru,

V.P.O. Khabal,

Teh. Chirgaon, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Muhmmad Shuab Rajee, age 53 Years, s/o Sh. Muhmmad Nazim Ausdulah Khan,
presently residing at Vill. Hara Bagh, P.O. Sehli, Teh. Sunder Nagar, Distt. Mandi (H.P.) declare
that my name is Muhmmad Shuab Rajee s/o Sh. Muhmmad Nazim Ausdulah Khan but in my
Aadhar Card my name is mentioned as Mohammad Shuab Razee s/o Sh. M.N.A. Khan. My full

and correct name is Muhmmad Shuab Rajee s/o Sh. Muhmmad Nazim Ausdulah Khan. All
concerned may please note.

MUHMMAD SHUAB RAJEE

s/0 Sh. Muhmmad Nazim Ausdulah Khan,
presently residing at Vill. Hara, Bagh,
P.O. Sehli, Teh. Sunder Nagar,

Distt. Mandi (H.P.).

CHANGE OF NAME

I, Ashika w/o Harish, Village Janglikh, P.O. Tangnu, District Shimla (H.P.) declare that my
name is wrongly mentioned as Anshika in my Aadhar Card. Therefore it should be changed to
Ashika in my Aadhar Card.

ASHIKA

w/o Harish,

Village Janglikh,

P.O. Tangnu, District Shimla (H.P.).

CORRECTION OF NAME

I, Asha Devi w/o Surinder Kumar, r/o Village Dharehr, P.O. Kandi, Tehsil Palampur,
District Kangra (H.P.)-176 061 declare that my son's name has been wrongly mentioned as Rishav.

His correct name is Rishabh. Henceforth, he shall be known by his correct name Rishabh for all
legal and official purposes.

ASHA DEVI

w/o Surinder Kumar,

r/o Village Dharehr,

P.O. Kandi, Tehsil Palampur,
District Kangra (H.P.).
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CORRECTION OF NAME

I, Aman Kumar s/o Parkash Chand, r/o Village Lahar Kotlu, Post Office Sudhial, Tehsil
Nadaun, Distt. Hamirpur (H.P.) declare that I have corrected my daughter's name from Partijya
Devi to Pratigya Devi in Aadhar Card. Please note it all concerned.

AMAN KUMAR

s/o Parkash Chand,

r/o Village Lahar Kotlu, Post Office Sudhial,
Tehsil Nadaun, Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Alisha d/o Gulshan Khan, r/o H. No. 448/2, Mohalla Haripur, Near CMO Office Nahan,
Distt. Sirmaur (H.P.)-173 001 declare that I have changed my name from Alisha to Alisha Pathan
due to variation in my documents. All concerned please note.

ALISHA

d/o Gulshan Khan,

r/o H. No. 448/2, Mohalla Haripur,

Near CMO Office Nahan, Distt. Sirmaur (H.P.)-173 001.

CHANGE OF NAME

I, Kamlesh Kumar s/o Sh. Sahi Ram, r/o Village Cheend, P.O. Malat, Tehsil Kupvi, Distt.
Shimla (H.P.)-171 210 declare that I have changed my son's name from Abhiyukt Thakur (Previous
Name) to Avyukt Thakur (New Name). All concerned please may note.

KAMLESH KUMAR

s/o Sh. Sahi Ram,

r/o Village Cheend, P.O. Malat,

Tehsil Kupvi, Distt. Shimla (H.P.)-171 210.

CORRECTION OF NAME

I, Balbir Singh s/o Swaroop Singh, r/o Village Bhageen, Post Office Chudhrer, Tehsil
Dehra, Distt. Kangra (H.P.) declare that my son's name is wrongly recorded in Aadhar Card as
Jattan. Whereas in School record, Birth certificate, Panchayat record his name recoreded as Jatin
Chouhan, which is correct. That Jattan and Jatin Chouhan are the name of same person and may be
corrected in Aadhar Card as Jatin Chouhan s/o Balbir Singh. Concerned note.

BALBIR SINGH

s/o Swaroop Singh,

r/o Village Bhageen, Post Olffice Chudhrer,
Tehsil Dehra, Distt. Kangra (H.P.).
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CORRECTION OF NAME

I, Nirasha Devi w/o Sh. Ram Pal, r/o Village Ghaluwal, Post Office Saloh, Sub-Tehsil
Ispur, Distt. Una (H.P.) declare that my name in Aadhar Card have been wrongly entered as Asha
Devi. Whereas my correct name is Nirasha Devi. All concerned note.

NIRASHA DEVI

w/o Sh. Ram Pal,

r/o Village Ghaluwal, Post Office Saloh,
Sub-Tehsil Ispur, Distt. Una (H.P.).

CORRECTION OF NAME

I, Aditya Sharma s/o Sh. Salil Kumar Sharma, r/o Mohalla Ramgarh, Tehsil & Distt.
Chamba (H.P.) declare that in my Birth Record my name has been wrongly entered as Anish

Kumar, which is incorrect. Whereas my correct name is Aditya Sharma. I shall be known as Aditya
Sharma for all purposes in future. Please note.

ADITYA SHARMA

s/o Sh. Salil Kumar Sharma,
r/o Mohalla Ramgarh,

Tehsil & Distt. Chamba (H.P.).

CHANGE OF NAME

I, Rajan Bhagra s/o Late Sh. Ved Prakash Bhagra, r/o f Lama Villa, Kaithu, Shimla-171
003, Tehsil & Distt. Shimla (H.P.) declare that I have changed my daughter's name from Baby two
of Monika (Previous Name) to Arshiya Sood (New Name). All concerned please may note.

RAJAN BHAGRA

s/o Late Sh. Ved Prakash Bhagra,
r/o f Lama Villa, Kaithu, Shimla,
Tehsil & Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Juiya Ram s/o Sh. Devi Dass, r/o Vill. Sunarli, P.O. Baur, Tehsil Chopal, Distt. Shimla

(H.P.)-171 210 declare that my father's name in my PAN Card have been wrongly entered as Dulu
Ram, whereas his correct name is Devi Dass. Concerned note.

JUIYA RAM

s/o Sh. Devi Dass,

r/o Vill. Sunarli, P.O. Baur,

Tehsil Chopal, Distt. Shimla (H.P.)-171 210.
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CHANGE OF NAME

I, Ashok Kumar s/o Bal Krishan, r/o House No. 70, Krishana Colony, Rakkar, Tehsil &
Distt. Una (H.P.) declare that in my ICICI Limited Bajaj Scooter Bonds my name is Ashok Sharma.
Ashok Sharma & Ashok Kumar are one and same person's name. All concerned note.

ASHOK KUMAR

s/o Bal Krishan,

r/o House No. 70, Krishana Colony, Rakkar,
Tehsil & Distt. Una (H.P.).

CHANGE OF NAME

I, Sapna Devi w/o Sh. Shiv Ram, r/o Vill. Thukrala, P.O. Garnota, Tehsil Sihunta, Distt.
Chamba (H.P.) declare that I have changed my minor daughter's name from Natika to Nakita. She
shall be known as Nakita for all purposes in future. All concerned please may note.

SAPNA DEVI

w/o Sh. Shiv Ram,

r/o Vill. Thukrala, P.O. Garnota,
Tehsil Sihunta, Distt. Chamba (H.P.).

CHANGE OF NAME

I, Bhupender Singh s/o Late Sh. Bisham Singh, r/o Vill. Thali, P.O. Jangla, Tehsil
Chirgaon, Distt. Shimla (H.P.) declare that name of my son Sanyam is wrongly mentioned as Kaka
in his Aadhar Card. Therefore it should be changed to Sanyam in his Aadhar Card.

BHUPENDER SINGH

s/o Late Sh. Bisham Singh,

r/0 Vill. Thali, P.O. Jangla,

Tehsil Chirgaon, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Bir Singh s/o Jaisi Ram, r/o Village Ghana, Post Office Bagli, Tehsil Dharamshala, Distt.
Kangra (H.P.) declare that my correct name as per my School Leaving Certificate and as per
Service Record of IPH Division Dharamshala, Distt. Kangra (H.P.) is Bir Singh but my name has
been recorded as Veer Singh in my Aadhar Card. Which is wrong. So I want to change and correct
my name in my Aadhar Card from Veer Singh to Bir Singh. Veer Singh and Bir Singh is one and
same person. All concerned please may note.

BIR SINGH

s/o0 Jaisi Ram,

r/o Village Ghana, Post Office Bagli,
Tehsil Dharamshala, Distt. Kangra (H.P.).
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CHANGE OF NAME

I, Ajay Kumar s/o Late Amar Singh, r/o Vill. Kohla Khas, P.O. Mauza Kohla, Tehsil
Nadaun, Distt. Hamirpur (H.P.) declare that I have changed my minor son's name from Shorya
Kaundal to Shaurya Kholi for all purposes in future. All concern note.

AJAY KUMAR

s/o Late Amar Singh,

r/o Vill. Kohla Khas, P.O. Mauza Kohla,
Tehsil Nadaun, Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Sanjay Kumar s/o Sh. Jaishi Ram, r/o Anupam Cottage, Lower Phagli, Shimla, Tehsil &
Distt. Shimla (H.P.) declare that I have changed my name from Sanjay Sharma to Sanjay Kumar.
All concerned please may note.

SANJAY KUMAR

s/o Sh. Jaishi Ram,

r/o Anupam Cottage, Lower Phagli, Shimla,
Tehsil & Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Sanjay Kumar s/o Om Prakash f/o minor daughter Sejal, r/o P.O. Nachhir, Bandla Khas
(215) Palampur, Distt. Kangra (H.P.)-176 061 declare that her name has been wrongly mentioned
as Sejal. Her correct and full name is Sejal Thakur. Both names refer to one and the same person.
Henceforth, she shall be known by her correct name Sejal Thakur for all legal and official purposes.

SANJAY KUMAR

s/o Om Prakash f/o minor daughter Sejal,

r/o P.O. Nachhir, Bandla Khas (215) Palampur,
Distt. Kangra (H.P.)-176 061.

CORRECTION OF NAME

I, Ankur Vyas s/o Late Kushal Kumar, r/o Ward No. 07, V.P.O. Thamba-2, P.O. Saloh,
Tehsil Palampur, Distt. Kangra (H.P.)-176 102 declare that my son's name has been wrongly
mentioned as Atherb Vyas. The correct name of my son is Atharv Vyas. Both names refer to one
and the same person. Henceforth, he shall be known by his correct name Atharv Vyas for all legal
and official purposes.

ANKUR VYAS

s/o Late Kushal Kumar,

r/o Ward No. 07, V.P.O. Thamba-2, P.O. Saloh,
Tehsil Palampur, Distt. Kangra (H.P.)-176 102.
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CORRECTION OF NAME

I, Rakesh Kumar s/o Pyar Chand, r/o Ward No. 02, Vill. Awarna, P.O. Kandi, Tehsil
Palampur, Rajnali (88), Distt. Kangra (H.P.)-176 061 declare that my son's name has been wrongly
and incomplete mentioned as Rudransh. His correct name is Rudransh Bhatt. Henceforth, he shall
be known by his correct name as Rudransh Bhatt for all legal and official purposes.

RAKESH KUMAR

s/o Pyar Chand,

r/o Ward No. 02, Vill. Awarna, P.O. Kandli,

Tehsil Palampur, Rajnali (88), Distt. Kangra (H.P.)-176 061.

CHANGE OF NAME

I, Sewa Dass aged about 51 years s/o Sh. Janku Ram, r/o Vill. & P.O. Dharogra, Tehsil
Sunni, Distt. Shimla (H.P.)-171 019 declare that I have changed my daughter's name from Babi

(Previous Name) to Nikita (New Name) in her Aadhar Card/ Birth Certificate & all records. All
concerned please notice.

SEWA DASS

s/o0 Sh. Janku Ram,

r/o Vill. & P.O. Dharogra,

Tehsil Sunni, Distt. Shimla (H.P.)-171 019.

CHANGE OF NAME

I, Nimrat Kaur d/o Smt. Harjinder Kaur, permanent r/o Swaran Villa, North Oak, Sanjauli,

Shimla Urban (T), Shimla-6 (H.P.) declare that I have changed my name from Kripa Sharma to
Nirmrat Kaur for all purposes.

NIMRAT KAUR

d/o Smt. Harjinder Kaur,

Permanent r/o Swaran Villa, North Oak,
Sanjauli, Shimla Urban (T), Shimla-6 (H.P.).

CHANGE OF NAME

I, Renu w/o Late Shyam Lal, r/o Vill. Tikkri, P.O. Jablu, Tehsil Jhanduta, Distt. Bilaspur
(H.P.) declare that I have changed my minor son's name from Divanshu (Old Name) to Divyanshu
(New Name) for all purposes in future. All concerned please note.

RENU

w/o Late Shyam Lal,

r/o Vill. Tikkri, P.O. Jablu,

Tehsil Jhanduta, Distt. Bilaspur (H.P.).
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